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SHRI ANAND SHARMA: Sir, this House has set a precedent. ... (Interruptions)...
Just a telephone call record of the then Leader of the Opposition became an issue.
...(Interruptions)... The Government is engaging in authorised or unauthorised tapping of

phones. ...(Interruptions)... It is a serious matter. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have to adjourn the House. You are unnecessarily

disturbing the House without giving the notice. ... (Interruptions)...
SHRI ANAND SHARMA: Let there be a discussion. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned up to 2.00 p.m.

The House then adjourned at thirty-eight minutes past twelve of the clock.
The House reassembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
GOVERNMENT BILL
The Finance (No. 2) Bill, 2014

MR. DEPUTY CHAIRMAN: Legislative Business. Bill for consideration and
return. The Finance (No.2) Bill, 2014. Shri Arun Jaitley. ... (Interruptions)... Oh, you are
here. Okay.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, it is the Finance Bill. The
Finance Minister should have been here. ...(Interruptions)... The Finance Minister must

come. ...(Interruptions)... How can he do it?

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, there is no Cabinet Minister.

...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, the Cabinet Minister who is concerned with it
...(Interruptions)... This is Finance Bill. How can he do it? ... (Interruptions)... Does he not

care for Rajya Sabha? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Cabinet Minister is coming. ...(Interruptions)...
Shri Ram Vilas Paswan has come. ...(Interruptions)... Okay. Now, Shrimati Nirmala
Sitharaman. ... (Interruptions)... Now, there are two Cabinet Ministers. You asked for one,

there are two now.

DR. T. SUBBARAMI REDDY: No, no, Sir. The Finance Minister has to be

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. The Government has collective responsibility.

...(Interruptions)... No,no. The MoS, Finance is here, and, thatis enough. ... (Interruptions)...
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See, already, there are two Cabinet Ministers and MoS, Finance is here. That is

enough.
DR. T. SUBBARAMI REDDY: No, no. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is the collective responsibility.

DR. V. MAITREYAN (Tamil Nadu): Sir, she replied during the Budget also.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, yes. Please, Nirmala Sitharaman ji.

DR. T. SUBBARAMI REDDY: Mr. Maitreyan, in Rajya Sabha ... (Interruptions)...

You want everything ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Subbarami Reddy, ... (Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, I strongly object to it. Unless Mr. Arun Jaitley

comes, the Congress Party will not allow the debate. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You cannot say like that. ... (Interruptions)...
You are not the leader of the Congress Party. ... (Interruptions)... You are not the leader of

the Congress Party. You can’t say like that. ... (Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, on behalf of leader of the Party, I am telling
this. ...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Sir, what he is saying is right. We are
in favour of having a discussion and to get it passed today itself. We understand the
importance of the Finance Bill. Mr. Subbarami Reddy is a senior member. Without
meaning any disrespect or any offence, since the Finance Minister is also the Leader
of the House, it would be appropriate that he should come and listen to hon. Members.

...(Interruptions)....

DR. T. SUBBARAMI REDDY: Sir, I have been in Rajya Sabha for the last twelve
years. It has never happened in history. Without the Finance Minister, the Finance Bill
cannot be moved. We strongly object to it and we do not accept it. That is all. You have to

call him, and, then only, we shall start. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You have made your point.

DR. T. SUBBARAMI REDDY: Sir, it is a point of order. ...(Interruptions)... As
per rules, the concerned Finance Minister should be present. ... (Interruptions)... Shrimati
Nirmala Sitharaman is the Minister of State only for Banking and Revenue, not the

...(Interruptions)... It is Finance subject. It is Finance BIll. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: There are two Cabinet Ministers. ... (Interruptions)...

DR.T. SUBBARAMI REDDY: There are two Cabinet Ministers but I am concerned

about Finance ...(Interruptions)... The Finance Bill is a very important Bill.
MR. DEPUTY CHAIRMAN: I hope the Finance Minister will be coming.
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DR. T. SUBBARAMI REDDY: They have no ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point. Please sit down.
Everybody knows that the Finance Bill has to be returned today itself. ... (Interruptions)...

Please. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, if it is such an important thing, then, how can
the Minister ... (Interruptions)...

MR. DEPUTY CHAIRMAN: The Minister has explained it. ...(Interruptions)...
DR. T. SUBBARAMI REDDY: What has he explained?

MR. DEPUTY CHAIRMAN: You did not understand. See, in the other House.

...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): I think,
the hon. Member had a point, a very genuine point. I would only request the Parliamentary
Affairs Minister and the Government to See that in future this should be taken care of.

Maybe, today, you can take it up.

MR.DEPUTY CHAIRMAN: That is all right. ... (Interruptions)... That is correct but,
you see, you should also know that it is the collective responsibility. ... (Interruptions)... It

is not possible for the Minister to be here throughout.
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MR. DEPUTY CHAIRMAN: That’s good. ...(Interruptions)... Yes, yes.
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THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
AND THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Mr. Deputy Chairman,
Sir, there are occasions when financial business is going on in both the Houses. So, we
share the responsibility. Even at the moment, at 2 o’clock -- in fact, it started at 12.30
p.m. — part of the financial business has started in Lok Sabha. So, I will be there for some

time. In between, I will keep coming up.

MR. DEPUTY CHAIRMAN: That is understandable. Now, Shri Arun Jaitley to

move the Finance Bill.
SHRI ARUN JAITLEY: Sir, I move:

That the Bill to give effect to the financial proposals of the Central Government for

the financial year 2014-15, as passed by Lok Sabha, be taken into consideration.
The question was proposed.

DR. T. SUBBARAMI REDDY: Thank you, Mr. Deputy Chairman. I rise to speak
on the Finance Bill which has been moved by the hon. Finance Minister, Shri Arun
Jaitley, for consideration by this august House. Though the Bill has been passed by Lok
Sabha, we are still concerned and pained about many issues that have arisen from the
Finance Bill. I would like to bring those issues to the kind attention of the hon. Finance
Minister. I would like to say that an impression is sought to be created that UPA
Government has not done anything and handed over empty coffers to NDA. This
impression has been spread. I want to remind everybody, hon. Finance Minister and
other hon. Members of this august House, that during the ten years of UPA Government
under the leadership of Madam Sonia Gandhi, the Chairperson of UPA, and
Dr. Manmohan Singh, the then Prime Minister, the GDP growth was 9 per cent for the
first five years. In the Eleventh Five Year Plan, the GDP growth was 8 per cent which
was a new record. In the year 2004, when our UPA Government came to power, the
GDP of the country was only 500 billion dollars. But after ten years we have given to
you the GDP of two trillion dollars, which is almost four times multiplying effect. I
would like to again remind that during the NDA regime, the GDP growth was 5.7 per
cent only. During the ten years of UPA rule, the average growth rate was 7.7 per cent
per year in spite of several drawbacks in the last two years. In the last two years,
actually 89 &I TR o T For eight years, we were going at a rapid speed at 9 per
cent. The whole world was spellbound seeing the prosperity of our nation. But during
the last two years, the growth rate was a little less. One reason was global economic
recession and another reason was SITGT TSI} ¥ 7T and that is why we had problems
for two years resulting in coming down of growth. But the average growth still

remained at 7.7 per cent per year. In spite of several drawbacks, like the issue of-global
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recession, indication of possible tapering of US Federation Quantitative Easing
Programme, during the last three years, we made 150 per cent increase in the Budget
allocation for education and health sectors. In 2004, power generation capacity in the
country was only 1,13,000 megawatts. After ten years, we achieved the power
generation capacity of 2,44,000 megawatts. During the ten years, 3,90,000 kilometres
of roads were constructed in the entire country under the Pradhan Mantri Gram Sadak
Yojna. For the PMGSY, we allotted I 21,700 crores last year, but you have allotted
only ¥ 13,000 crores. When Dr. Manmohan Singh took office as Prime Minister,
agriculture growth rate was minus 3.1 per cent. But now we have turned it into positive
and the growth rate has been increased to 4.7 per cent. Our UPA Government waived

off loans worth ¥ 72,000 crores benefitting four crore small and marginal farmers.

Sir, as explained above, due to glorious and magnificent growth in the economy and
economic reforms introduced by Dr. Manmohan Singh, he was complimented all over
the world. Leaders of various countries of the world said that he is one of the world’s
top economists and a statesman. They complimented him. Any country he visited in the
world as Prime Minister, they complimented India’s growth and prosperity. Sir, UPA’s
achievements in ten years were remarkable, but it did not succeed in using modern
technology for communication to common man. Here, they achieved so much in ten
years, but one unfortunate thing is, during the last two years, because of -T5I¥ and also
global recession, certain problems came. Also, we were not successful in using modern
technology in giving publicity to our achievements. Now, so much of modern technology
is there, mobile phones, Twitters, Facebook, so many things are there. But we did not
use them with the result that the achievements made by the UPA Government could not
be communicated to the common man whereas the BJP has shown exemplary skill in
using the modern technology in giving full publicity before coming to power, and they
got succeeded in convincing the common man that they are going to do wonders if they
come into power. They have given a lot of publicity for transforming the nation into a
progressive nation. But now they have got various challenges. In the Budget, there is no

clarity how they are going to do it.

Our party always believes in giving constructive criticism. We want nation’s
prosperity and progress. We will always support the NDA Government on any policy
which is in the interest of the nation. That has always been our policy. I will repeat this.
The Congress Party is committed to making India a fast and progressive nation. Our
dream is to make India the economic superpower in the world. Government may change;
the concept and the philosophy may change; but we are all one as far as the progress of
the country is concerned. India must become number one economic power. For that, we

all must work together.
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Another challenge before the NDA Government is eradication of poverty and
creating huge employment opportunities. As we all know, owing to unemployment, there
is a lot of frustration among the youth. We must make all efforts to get more investment
from all over the world and much more foreign exchange. There should be buoyancy in

the economy. This will help us increase the value of rupee.

I must say that when Dr. Manmohan Singh was the Finance Minister in the 90s, in
46 days, he could transform the Indian economy with’new reforms and made the entire
world spellbound with his approach and concept. Now they have been in power for sixty

days. They must show some progress.

They have brought a number of new schemes. It is very good. To naked eyes, they
look very attractive, very nice. They are saying that they will develop hundred smart
cities. It is very good. We are all very happy. But, again, there is no clarity on it. They
have set only ¥ 7,060 crore for this. It is not sufficient. So, I want the response of the hon.
Finance Minister on how he is going to develop hundred smart cities. Of course, he may
not be having much money today. He may have a long plan to provide it afterwards. But
we would like to have clarity on how you are going to do it and what your future plan or

road map is.

You have introduced the Deendayal Upadhyaya Gram Jyoti Yojana for providing
24x7 uninterrupted power supply to all homes. It is very good. We welcome it. But you
have provided only ¥ 500 crore for it. What is the logic for that? How would ¥ 500 crore
be sufficient for it? It is peanuts. I want clarity and response of the hon. Finance Minister

on this point.

Then you have brought ST g913M, 9T YGrall This is also very good. It is a style
adopted in films. 7 31T fihed <ie” #§ I8 Tl gt &1 7| It was very good.

But hundred crore rupees is peanuts. It cannot do anything.

You have a plan to set up four AIIMS like institutions. One will be in Andhra
Pradesh. But you have set aside only ¥ 500 crore for this. The Finance Ministry is giving
a lot of gifts to various States like four AIIMS like institutions. I am happy that you are
going to give one to Andhra Pradesh also. You are also planning to give five IITs. One
will be in Andhra Pradesh. I request and demand for one more IIT and it should be given
to Telangana. We are very much interested in the development of Andhra Pradesh and

Telangana. I expect the hon. Finance Minister to respond to this point.

I would like to draw your attention to another important thing. To generate more

economic activities, you must have more industrial and manufacturing activities.
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To get more economic growth in any country, you need industrial and manufacturing

activities.

Sir, if industrial growth is there, you will get more revenue, more potential for
employment, more purchasing power for the common man and employment for workers.
Industry is the most important thing. Industry means agriculture sector, power sector,
manufacturing sector, coal sector, etc. There are a number of sectors. Industry is the key
to growth in all these areas. But, unfortunately, we are today having a lot of problems in
the growth of industry. If we are not successful in having industrial growth, you cannot
expect the nation or the GDP to grow. Everything will fail. The revenue of the Government
will fall. In this connection, I would like to say that industry, inflation and high rate of
interest of banks and financial institutions are all interlinked. Environment clearance is
also interlinked with industrial growth. So, today, in the name of inflation, we are facing
a serious problem. There is a high rate of interest, [ appreciate that three years back, the
Reserve Bank of India made an experiment to increase the rate of interest with a view
to ensure that it will also increase the deposit rate. So, more savings will be there in the
banks and people will put more money. Inflow will be more and outflow will be less. This
has not happened. In fact, the savings deposit has come down from 33 to 30 per cent. So,
it has not at all given any benefit. At the same time, because of high rate of interest for
the last three years, industrial growth is virtually killed. The infrastructure is not viable;
the power infrastructure is not viable. From every angle, it has become very difficult. A
former US President, Mr. Kennedy, said that inflation is like getting stuck in the traffic
jam. I remember the slogan and what he said. Therefore, inflation cannot be controlled
only by increasing the rate of interest or by controlling the cash flow from the banks to
the market. There are so many other reasons like demand-supply theory of agricultural
products, fruits and vegetables. So many things are there. During surplus time, we should
be able to store fruits, vegetables and agricultural items. In times of scarcity, you must
release them. You must have massive storage facilities. If you cannot construct them, take
them on rent and do it. You must import the commodities which are likely to be in short
supply. So, these are all part of it. Therefore, even though the rate of interest was high
in the last three years, it was not successful. This is the right time for the Government
to discuss it with the Reserve Bank of India and settle the matter. Then, of course, I am
very happy that you have relaxed retrospective taxation and that you are not going to
have it. Though you are not going to refund what is paid, in future, you will not impose
it. I welcome that. It will also help the industrial growth. Now, I come to environment
clearance. In the previous Government, Moilyji cleared 160 projects. Now, Mr. Prakash
Javadekar is making statements that he will be giving clearance. That is also part of

industrial growth. That is also very important.
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Then, there is another important thing about the Development Finance Institutions.
It is called DFI. The China Industrial Development Bank has got ¥ 60,00,000 crore;
the Brazil Development Bank has got ¥ 24,00,000 crore. In our country, once upon a
time, there were IDBI, ICICI and IFCI. They were giant institutions for lending long-
term loans to industry. Now, IDBI and ICICI have become banks. As banks, they
have restrictions and they have limited roles. ...(Interruptions)... Now, the leftover is.
...(Interruptions)... Pardon. ...(Interruptions)... IFCI has also become a baby. We must
make it a full-fledged finance institution to help the non-core infrastructure industries.
The India Infrastructure Finance Company Limited, [IFCL, was started in the year 2006
to help power and infrastructure projects by providing long-term loans. Unfortunately,
till today, its role is limited and it is not able to do it. So, this is the right time for power
and infrastructure sectors. IIFCL must be strengthened. IIFCL should also become an
autonomous organisation with full capitalised sector. So, they must be given autonomous
management. They should be allowed to raise the capital, domestically and internationally.
Strengthen the hands of the two institutions and then use them for the industrial growth.
Therefore, I want a categorical response from the hon. Minister of State for Finance,
Shrimati Nirmala Sitharaman, as to what they are going to do and how they are going to
help the financial institutions. I would like to say one thing that the banking sector has a
very, very limited capacity. They cannot give long term loans. I would also like to say one
more thing. Today in the industry, the power sector is very important. The entire country’s
prosperity and progress depend on the power generation. Four years back the value of a
dollar was equivalent to ¥ 45. Today, it is ¥ 60. Today, the power equipment has become
abnormally costly. There is a high rate of interest on loans being provided by banks. With

the result it has become unviable.

Similarly, infrastructure like roads has also miserably failed. One of the major
reasons is high rate of interest, and cash flow availability is in shortage. These are two
major reasons. You may say in the UPA Government you were doing it. Yes, we found it
difficult, and we were about to solve problems. Miraculously you came to power, and we

came to this side. There is a challenge before you. You must do it.

I would like to say that China Development Bank has given loans to the extent of
$65 lakh crores to its industries. The Brazil Development Bank has distributed loans to
the extent of $17 lakh crores to its industries. My comrades may say why Mr. Subbarami
Reddy is talking about industries. Sir, without industries there will be no employment
to the people. Without industries there will be no revenue to the Government. Without

getting revenue, the Government can’t spend money on the social sector. Some friends
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may say why I am speaking about industry. For every thing industry is important. In any

democratic country and developing country, you must have capitalism and socialism.

Therefore, I would like to say the concept of development of financial institutions
is very important. Therefore, you must focus on IIFCL for the power and infrastructure
projects; and IFCI for non-infrastructure projects. Surprisingly, in the IFCI Board the
Government Secretaries are Board Members. How is it possible? You must examine it.

You must also consider how to make them successful and more active.

Finally, on industrial growth, I would say reduce interest rates, restructure financial
development institutions, using the system to make banks more industry-friendly and

accessible, and give more encouragement for the industrial growth.

Then, one more good thing is to settle disputes quickly and amicably, the hon.
Finance Minister has stated in the Budget that a Settlement Commission will settle the
disputes. That is a welcome step. I know that lakhs and crores of rupees of tax payers
are stuck up in the Income Tax Department, including the service tax. The moment the
money is stuck up, the Government should pay it back immediately. Though you have
planned to strengthen the Settlement Commission, I suggest that to resolve disputes
by the Commission, there should be a time-frame. You must categorically say, yes, the
Commission should complete its task within the stipulated time. That should be the

commitment.

Andhra Pradesh State consists of eight crore population. It is one of the big States in
the country. It was a prosperous State. But after bifurcation, both Andhra and Telangana
States are suffering financially. Both these States need financial support from the Central

Government.

Our hon. Prime Minister, Shri Narendra Modi, visited Tirupati on 30th April, 2014,
to address an election meeting. In that meeting he has made a commitment to the people of
Andhra Pradesh that once he comes to power, he will make all efforts to make the capital
of Andhra Pradesh State like the capital city of India, Delhi. So, I want to remind our hon.
Prime Minister, the Finance Minister and the NDA Government that he promise made by
him at Tirupati, the temple town of Balaji, should be fulfilled. Otherwise, Lord Balaji will
become angry. If Lord Balaji gets angry, it will be danger for all of us. Therefore, he must

bear in mind the commitment made in the heart of Tirupati city must be fulfilled.

At the same time, for putting up the capital, you have to acquire the land. Where
is the land? About I 20,000 crores is required. We need ring roads, roads, High Court
and so many other things. It may take five years or more time to build the capital city.

We need, at least, ¥ 5,000 crores. A request was made to the Central Government. The
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Finance Minister has promised. Mrs. Nirmala Sitharaman, the Minister of Commerce and
Industry has also promised. “Yes. Don’t worry. We will give.” At least, tell us, we are here

to give some money for building the capital. That will be laudable.

I'would also like to say that our Congress President and the UPA Chairperson, Madam
Soniaji has also sent a letter to the hon. Prime Minister, Shri Narendra Modi urging him
to implement all the commitments made by the previous Congress-led Government to
recoup the loss of revenue that would happen to the bifurcated Andhra State. Five specific
commitments were made to the people of Andhra Pradesh particularly on account of loss
of revenue from Hyderabad, the Capital of Andhra Pradesh: (a) Special Category Status
for Andhra Pradesh; (b) Tax incentives to promote industrialization Section 94 of Andhra
Pradesh Reorganisation Act; (c) Special Development Package—Section 46 (2) and (3);
(d) Non-Plan revenue gap of T 15,691 crores — Section 46 (2), and (e) Initial provision of
% 5,000 crores for new capital city. This was actually written by our leader, Madam Soniaji.
But, till today, there is no response. Of course, nothing has happened. It was written to
the hon. Prime Minister. Shrimati Nirmala Sitharaman is a very dynamic lady. She is the
daughter-in-law of Andhra Pradesh and she is also a Member of Rajya Sabha. She is a
very progressive, aggressive and very capable person. When she speaks on television

channels, she is capable of facing ten men. Now also I want the same response from her.

I would once again like to say that before becoming Prime Minister, the hon. Prime
Minister had made promises to the people at Tirupati. He must keep up his words. This
is very important. They are all part of India. If one brother is in trouble, you must help
him. I am very much attached to Telangana and Andhra Pradesh. I live in Hyderabad. I
am very close to Telangana brothers. My Constituency is Vishakhapatnam. So, [ am very
close to Andhra brothers. Both the States are in my heart. I am very hopeful of success
for both the States. Therefore, treat them as two children. If you give an IIM, give one
to Andhra Pradesh and one to Telangana. If you give an IIT, give one to Andhra Pradesh
and one to Telangana. Give one agriculture university each to both the States so that both
the brothers remain happy. We all speak Telugu. Here a Telangana girl is marrying to an
Andhra boy and an Andhra boy is marrying to a Telangana girl. They are happy. So, we
are very close. ...(Interruptions)... Two brothers living under one roof or two wives living
under one roof can have different views. Therefore, as always husband and wife differ.
This is happening. This is an Indian phenomenon. One mother has got two children. They

are good brothers and love each other...
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MR. DEPUTY CHAIRMAN: Subbaramiji, you should have told this story when
the discussion was taking place. They would have accepted it then and there. Now, please

conclude.

DR. T. SUBBARAMI REDDY: Sir, I will take five minutes more. Sir, the State
of Andhra Pradesh has also submitted a memorandum for providing additional Central
assistance of ¥ 8,606 crores to meet the serious financial crisis. I would request the hon.

Minister to take note of it. It is your commitment to See that justice is done.

We thank the Government for an Agriculture University in Andhra Pradesh and
a Horticulture University in Telangana. Now I request for a Horticulture University
to Andhra Pradesh and an Agriculture University to Telangana. Treat both the States
equally.

So far as smart cities are concerned, it is welcome. You have planned to give 100
smart cities. That is very good. But there is no clarity. You have provided a very small

amount for this purpose. How are you going to plan it?

The most important issue is coal production. India is the second largest coal producer
in the world. But we are suffering a lot. We are only depending on the Coal India Ltd. and
its subsidiaries. It is time for the NDA Government to involve all international experts
from South Africa, Australia, Canada, etc., those who are experts in coal exploration,
involve them in exploration of coal which will give great enhancement to coal production.
...(Interruptions)... That is the problem. We want success. Don’t try to find fault with each
other. That time has gone. It is time when all of us must act together and build this nation

with all commitment and conviction ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him conclude. ...(Interruptions)... Tapanji, let
him do that. Why do you worry?

DR.T. SUBBARAMI REDDY: I would tell you that our Government was planning
to do much more experiments. But, by the time these were to fructify, they came to power

and we are sitting here. What to do?

Sir, the next important thing is petroleum. We are importing so many petroleum
products in huge quantity. In turn, our foreign exchange depletes, and the dollar is also
becoming very, very costly. In one sentence, I must say this. At this juncture, let us not
criticize each other and let us be together. Let us involve big countries like the U.K., the
U.S., France, etc., in petroleum explorations. Also, in the matter of domestic production,
let us resolve issues amicably and take it as a challenge for the next five years. We were
planning to do that, but they have come to power. What can we do now? God has given
them this opportunity. That is why they should do it.
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MR. DEPUTY CHAIRMAN: Now please conclude.

DR. T. SUBBARAMI REDDY: Sir, what I am saying is in the interest of the nation,

and not of my personal interest.

Then, Sir, I would like to give a very small suggestion regarding National Highways.
This is very important. The UPA Government had planned BOT, and we were partly
successful. Certain practical problems came up like environmental clearance, land
acquisition problems, bank’s high interest rate, etc. Now, this Government has taken a
decision that BOT would be done through EPC. I am saying that we cannot provide
money for the EPC contract alone. We had such a big plan to do it. I would advise that
the Government must have the combination of BOT and EPC, and they must remove the
bottlenecks and See to it that it is made a partly BOT one. This is my free advice to the
NDA Government though, being in the Opposition Party, I am not supposed to give it.
Still, in the interest of the nation, I am giving this advice. Then, in the Budget allocations,
they have not given adequate funds for National Highways. If we look into the Budget
Estimates of 2013-14, the UPA Government gave ¥ 39,800 crores, out of which the market
borrowings constituted I 14,000 crores. This Government has given I 37,889 crores and
borrowings have been increased by about X 1,000 crores. So, it is just a small adjustment
which has been made. Therefore, the funds, which they have provided for, is on par with

what was provided for by the UPA Government.

Then, Sir, I welcome the NDA Government to follow our system. The UPA
Government had given concessions for various capital goods, consumer durables till
June, and this Government has extended them till the end of the year. I am very, very
happy that they are continuing them. So, they are continuing with all the schemes of the

UPA Government even on the social sector, and I am very happy about it.

Sir, I will conclude in three minutes. In the area of School Education, the amount
provided for is less. I would like to say that for social sectors, they have reduced the
funds drastically. While an amount of Y 1,64,393 crores was provided by our Government
for 2012-13, in the current year, they have provided just ¥ 79,441 crores. Similarly, for
School Education, while the UPA Government provided an amount of ¥ 23,692 crores,
the NDA Government has allotted only ¥ 16,206 crores. They must explain as to why they
have reduced the Budget for School Education.

Sir, another important point is linking of rivers. India is suffering very badly due to
heavy floods on the one side and heavy droughts on the other side. When heavy floods
come, water flows into the sea and damages several human lives, villages and cattle.

And drought means scarcity of drinking water. The solution for this is linking of rivers
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and taking steps to store water properly by constructing dams. It is a very difficult task.
Perhaps this has been thought of by every Government in the last 20 years but they have
not been able to do it. Now I am happy that the NDA Government has come forward in
this direction. But they have given just ¥ 500 crores, while we need thousands of crores
of rupees for this purpose. On this also, I want to give my suggestion to the Government.
I am happy that a few days back, the President of the World Bank came to Delhi and he has
promised to the Finance Minister that the World Bank would provide grants amounting to
3-5 billion dollars every year. He must utilize this opportunity. They are ready to give 3-5
billion dollars every year for a period of three years, which means that we are going to get
15-20 billion dollars. Now my suggestion to the Government is that they should utilize
this amount partly for linking of rivers, partly for social sector and for infrastructure. It is
a good opportunity which we have got. This again is a free advice for them which, I am

sure, they will follow.
MR. DEPUTY CHAIRMAN: Don’t give too many free advices.

DR. T. SUBBARAMI REDDY: The next item is power project. In the power sector,
there are several bottlenecks. As I have already explained, this is the time where they have
to focus properly and solve various problems. I do not want to go into the details. Now,
under the Pradhan Mantri Grameen Sadak Yojana you have already proposed to provide
only ¥ 14,389 crores. I would like to say that UPA Government has completed a total of
3,99,979 kilometre road length and during 2013-14, 25,316 kilometre of all-weather road

has been completed.
MR. DEPUTY CHAIRMAN: Okay, please sit down.

DR. T. SUBBARAMI REDDY: Sir, I am coming to the last point. Sir, in the end
I would like to say, Government has claimed that in 100 days they will do wonders. Let
us see. Now 60 days are over. Please come out with a blueprint. Already 60 days are
over. The Government has claimed that in 100 days they will do wonders. It is very clear
that they are far from meeting the hopes and aspirations of the people and their own
promises made to the people. Various schemes have been successfully implemented by
UPA-I and UPA-II Governments under the Bharat Nirman and other welfare schemes
like Indira Awaas Yojana, National Rural Health Mission, etc. The hon. Finance Minister,
Shri Arun Jaitley, is always very sobre, he doesn’t show any stiff mood. He is always in
a relaxed mood. I would have complimented him if he was here. He is actually not here.
But one thing I would like to compliment. ...(7ime-bell rings)... Arun Jaitleyji has to give
a response. [ would like to remind him here that last year when Arun Jaitleyji was on this

side and when he spoke, Shri Chidambaram as the Finance Minister gave full response
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to all his points. In 2012, when Shri Piyush Goyal gave a very lengthy speech on various
points, at that time Shri Pranab Mukherjee, the then Finance Minister gave response to
all the points with full details. We also expect to be given that much respect, focus and
concentration and make us ...(Time-bell rings)... happy by showing that you have done
total justice by giving response to all the points raised by me. I am sure, as distinguished
predecessors responded to all the points raised in the debate, you will also respond to all

the points.

)

Lastly, I would like to say : “AIHRIRTA0N: Fe: fouam: af~raer: afgd:
The Indian economy should be phenomenal, magnificent, spectacular, unparalleled with

the support of everybody. Thank you.

#} YR AN AHA (STR IQW) : AFG ITFHURT 7RGy, § 39 By
e &1 w9 BRI §U 39 WHOR AR Bg-9 A deg <l 99 g b
SR Tdh UH F9I | I goic U far, 19 w99 <91 9gd 9 anfde sremawen |
SI-9R &I 8T o

9 b S AR BT &, SV IR 3R TSl & gd] 7 8goid B @]
o1, U BTG ¥ I8 goic U gl gl (ifvead dRk 9 ¥g geic i@, W9 oA,
F-SUET & T, RISFIR AS[a T IR & Fqfg 3R T BT goic
g, O 45 a1 4§ qRaf¥ar & @i 99 fdar T 81 AR BI Sl favraa el o,
TIHTHT BT faRTad, HaESIR FfaR & ORI, RIS &) foRmad, 987s &l
T @R TlaR®T de8lel ! favmId, <ife 39 59 Ioic & U9 819 & 91 AT
dR A <2 b AN P g A fRwrg usT § 6 o/ Aoigel & A1 9w H e ek
fareare &1 AR HTIH BT,

AR 37T § g I8t onarsl & R% ¥ ol ol A, FUST AR qABE - S
@ E, aft & 5 wRa 91 3 gend Wi e 959 o 9T 9 Folt o & g,
Afp ST B TS W TS, ABT & AU DI AR BT d&8Tell 1 THAER B
fear iR wus & HAiog pramad 7 w) QU ok fRufd I8 & 78 6 <9 =laren
JEETA P HIR TR T[T 3T 1

I Y b BHR T HAT Sl Uh a5 e iR Al 8, # S9! hd i)
fpei I BT WP Tl PRIl Tgd SHMGRI & A1 T8 < DI Hoigdll AR HAATE &
A WR o ST & Adhed | W1 B BT d1ed o, offdb IHAN @l a1d & b Sl
3o 4l sl WHR & I F Bl 81, I FHY & dIchleli JeTTHa1 Hgel &
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A1 I GRI IS DI SRIER BIPR Q& 2| 3 SHBI TS I8 gaNl b < g
TRE ¥ R B | Ugd T ..(TaIH)...

SHRI JESUDASU SEELAM (Andhra Pradesh) : Sir, let him make points on the

Finance Bill.

N} YEAR FA AHA : HBIed, SF g <% G.ULY. BT {371 T o1 3R 9.
FA1 H 3775 oY, S9 I APl 8¢ IAE AP SR AT 9 uirerd off iR o
Y Y T A B AT IAA UBA I8 NI 4 Ui I 8 Tl o qwy 9.
T H IS o, S8 Y Menfid A gv 7.32 e o) 3R 99 I 9T ¥ 8, d9
IE AN 2 TR oYl S aRE 9 el ool &f 919 2, e IR H &9 $ed ¢ (&
$h WER I Bl SERAIE & IR W of S-S I8 IRBR S Pl SYRAIE H
IR TR o T51 39 S H 919 Bls gl YT BT &, A9 15 ¥ 20 TR BT {92 dof
I R IR & & o 9y UA.SLU. A YT, Bl | el oY, 99 ey el
ol 112 fafora STelk 27 3R S 3811 IR Ble! 7, 39 987 390 fAfera sier
I F SR fagel wof gl S WE 9 g @y & Iqwd Fo @ AT 7o«
.31, B PR oY, I9 oY Aae PT e Hol 3.9 WAC AT AR og 41T, &I
WHR |1 ¥ B &, 9 I8 24.8 GHT 1|

IR Heled, # gAY &8 el § & 45 a7 &1 WReR davwr g,
IRI TR TH -8 A < | I AR A1, 98 AfIeI &1 Al o1, [qbrd &1 718l
T 81, HYWH BT HEIA, GICTal BT HA8Id o1, S9db] avad! & e RT3,
ARG HRR 3R GISTel BT AIEI AT, I8 dRED! BT U 3iGToT ATl I i | I8
dRa®! 81 el Al H Mivad R & w1 G & 7 5w 9199 4 e § o @, &
Il 1 STeRT S79 IIGIY B/, TSR B Alerd A ATGH], TRI9, fHAH, AogR 4 2l

“H 39 HIq # (el § B P, & U<l DI IO o9 IR Bl
2 T A ATHTEN B AT, ST T8I B W] § HR DI

DR. BHALCHANDRA MUNGEKAR (Nominated) : Sir, is he speaking on the
Finace Bill? ...(Interruptions)... Let him speak, at least, on one Section of the Finace
Bill.

2 YE&R AR AHd! : STGUTRT HEISY, VI BT § 89 I8 1 B IR
forell, R 999 B) &1 811 9881 o1, J8Td o7 3R VY &Tolld # U U1 doic Uy
BRAT, U H QAT fIeqr B9 AT b g8 997 R ¥ dRad! & I R, Wfg b
AT W, fIem & I W Al F ¢ R I DI B T8, dfcd g w1 W 39 99
BT BT Tl

SUFHIIT HEIG, 3T A & FHRAT 8, ARl DI TR 8, IRISHRT B
QAR 81 Heled, H SIS &1 f7sh SR BT ....(aHm)...
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s} yme faar : 3y fhda) SRISIRY &1 RN1h B X8 ©, 319 31U+ SRISHIRT 6l
Tp BR T2 € T I Bl RIS BT 576 B B E? ....(FAHH)...

i &R AT el : BH AMYD! SRISHRT Bl g1 R I8 & Flfd 3 3R A
SR Tl Y € Al ...(FGUH)... Heled, 54 UA.S1.Y. & AEadid 3 Al sed ey
ISR ST S & T HH ¥, S FHY AlD JISHR JGorld &% 1 BRIs 21 g oA
3R 379 SI9 TH.S1.Q. R &1 4 1S, T9 Y8 HE ol 22 g Ui a9 I8 Tl 59 [RAfy
H, 39 Bleld § WRGR 9 S gore U9l fhar 8, Ffvad dRk 9 98 SRe1 & uF ©
3R DT TAIoT 3MR AR 81 2 o anfl SR & b 9ga s =il S Bl 7 Pal
b qad1 A1, BT BT 1 Sl Hhed 2, I8 Hhed dhacl A5 Al S Bl
HHed el I8 W1, dfch I§ Ao AT & THM ANl BT Abed 81 AT IR g
ST T 39 919 B |HE B, WIeR fBAT 81 98 91 9l © b gDl A, APl
e & dAdhed Bl AT A WEHR 51 2, S WHR BN A1 7 B, I ol
T8l T, ofd T 7 SR WeR a1 & iR |°s © % daar |, daar
e & “Tep YRI-IC YRT” 991 ghdal gl Ffvad AR 9 Ggdr A1, Geht
I 3R “Ueh YRI-HS YR & Ahed & A g gorc gqR faa =1 off 7 U2
T 81 89 <N Mg & TRIG AN Bl GAd A, O T BEd I-91Ed, 99 89 ool o
S A1 ool grell el o7 b gw ATeqd e, Slelk fha=1 qe 81 1?7 3R 9T,
& Sl § 1 Aded, 89 A1 90 ¥ Wl drdd 81 1 9 bed [$ T8, Sler 984
HET B, STy ool HEl 8, 37Te] HE 8, WIS #EN 81 Al SlaR HIMIe 8IdT &,
JYAT BN BT IET 3R T Hls U A1EF 3R U 81 [y 0 Rrad =1 &t
FIITRAT yexT UR AT Heh|

g H ST R R 371l g1 89 A © [ 39 AR o 59 qoic 4 Sl bg
TEaqul MR HifdeRy Somg @ ¥, ST 9 To ReH Ue wgaqul ugd Bl #
$AD! UBd Sy $8 V8T § b Sl WieT HHST o WIs+¥ &, I ofl.g.el.,
$2IR, dfdh1, ATeh! BIg O™ B8 [9vdl W) Agdqul Reased &, i 33 a1
Tl W& 3R FH Uit @) g arell WHR 7 99 R R TRE BT BIS FEH 2]
IO IEHT U J& HRU I8 AT & 39 g9y uiferdt WRiferfas o, wer=ss st
R I B ORE b S91d I 3R Py FHTTHA! Td bg JuR U1sH AfReR SR/ 9ol g
B! off, safere a8 ue awwr oYl «fpd, &9 799 § f 39 WRaR 7 ¢ Re| &
foq <1 piftrpRl vget o &, 9 [iRga R A 9! 98yl &1 S, AT SIL.UF.ST. Bl
SIfTTl St.ed.dl. & IR § ugal ft SR &) 718, «ifed uewl & favay § 7 o=
U4 B3 I BRI ¥ 98 IR-IR SI-Tig fhe gl <& Si.ud.3). & IR # gART
I 991 & 5 o s g o g, S T 39 < ot srefegawen worqdt & @
Tedl R STYT SUFHIIRT HElGd, 59 dR H ol $ 49 Bg dvE b o g,
IP d19 Ps ke I HRIMDG 19 & 3R AR A1 8 6 39 dRIFper 19 &l
Iolg ¥ 39 d7h 39 WRPR TR 50 BOIR BRIS Pl SAGRI bs Al I gl Ig Uh
AR &, cfhd 89 qR1 faear § & I8 wRaR 9 fawn § a1 Si.u4.dl. & fawg 4
ST B T wrz=id @t ol RpAeed 8, S9 IR doil & A1 3 9| w17
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HPHR & ol T Yeld 811 3R I8 Al & f&d # 80 o6 Sit.ga.dl. o ugiferam
urSdey &, Cladl &, IS Al Bl fIea #§ ofdh, I8l & A1 Aoy a6,
ST & 1Y I BN SAh! W IS fHaT SU o7 39 5] Bl 9l &S avE P
T B

Sd AT, B A § fF FR R 3 S &% Agayol Hed Sy MY &, ST
56(2) 98 WEAYUl 21 39 B9 AUl SHfel Ad & b 89 519 @l 89 @l 91
PR ©, Al 98 PIal g9 badl [aazl H 8 T8l § dfeth 89N <9 H 4l 989 &1 AR
T W B 99 PIs T3 § WIGHI AT GIcell § 975 HRp el I9dl, dfeh 39 AN
Fs W 3R P T H AR I8d 1 SART AT © o F-a9r giadisr snfe
H Sl eSS Bl 8, I9 = d bl <l Hl W U Holgd bl i b
forg g g9t uger sl

39 B UH. SIS, R MM &l UHh.SL3Ns. & R H §ART A & & sHd!
PR <2 H 9gd 99l g8 ol Uh.S.as. Red & aR H 84K U] &1 9gd W 7d
2 & <o vw.Slams. Rea & fou IR <81 2, sdfely I8 o <1el 81 d1feu
Afp, fieel TReR § 980 F &3 9 THh.SLAE. o] o1, olfdhT AN SHH 5%
B Tl AT I T T ST 37 A? I gAY L A I Rifdh IH FAT 39 ANE B
AT &l ATl 9 GHT < BT SN IS AR AT, SH Bl 7 hal HRed iR
Thr A ESuid HY @1 AT 3R AFT M ¥ U8 ¥ IR Arad A1 3R foddt o
eI # 100 SUAT SAT BIAT AT AT g8 A1eH! BT Siredr o7l faqel g=Red &1
g1 A1 9gd §R 8, S9 AU BlS VY, 89X 9% & Sl g9-ds IANURT A, Sl
NI BRI, PR 9 10 UfAed YR H gOve &d I dI Ul ame-41 dreli §
S8 90 wfcrerd el # swave fdhar, I8 Q-1 ReIS &1 3R $qe] <dIor I8 gl fb
T BT AGHFARAT daex, 9 H S 3R ffe Jacd €, I @ TwWE ¥ T W,
< B RfdRYl g8 )8 W WSSl 81 T8, Riifd VT oTdl o7 S & faeeh
g=d¥ex dl -T8] 371 %8 § 3R 2 & g=dvex Al I § sIvcic A Bl JIR 8l Bl
MY TR JFeX § swReHE B 91d DI 7, fShT Jaex § g=dveHc &I 91d & Bl
TART A1 € T 98 919 w8 ® f5 <Y 70 e fo%ha & sfaawicy €, S< &
el 4 wdiea €1 ¥ o9 @t Hadl # Hav 31 §, 981 IR-9R 39 IR ¥ =4f Bkt
off| IR-IR Tg HET AT AT {6 Ig IRT BT ART S &9 faqe | 9 @RI &,
ISP AT W @S] TSdl AT, SHP) 58T IR EGIeH] ggdl ATl 3R AN I Bl
SRd & fh &9 Ud A2 & 915 @18y, A1 d ded o {6 81 |18d, 89 I 39®! aR
A & 91§ B < YT Y B4 3ffSY SIY, 3iTSY & a8 S+ 84 geard dIfvg,
ART $T GRT UsdiE 84 faash ga1 7 ST, IHS a8 89 R TS 3SR IR B
HIAY AT Wl Pl SRR & b 1R BT AT MR 79 Wl g S 9 qIRkeT
BN AT I AT 81 sufer &9 wMd € {6 IRaR 31 39 four § SRR & daex
H, 99 5 o109 & 99y 7 ) g8 919 oft, I o1 I1ftvl WReR 7 39 feum d
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[l J&IR 37eam4 STehdl]

Uh.S1.3s. & R H, %A & R H 3R = Jel R Sl A1 &, 98 98a AR
2l

ggd W Hedyul 3R 9gd & yuidl Ye €, &9 W R Tl q81 bl fHaE
o™ 9= @1 21§ SUFWid #eed, AR W & fead fea e um
TRIGPHR &b WAl Al IHD d1a IGb ged Bl AMRl, gedl DI &l IFBT Dls 3R
PRIHH, P e Pl UGls & oY g8 I9P! U Yoil el ol 3fg a8 Yofl gs! H
&I TG ATl 98 Yoil 37d HSTolH AT &b A1 T8l sldll g8 Yol A f[adrd o3 &
HIEH ¥ Xl A1 AR g8 WA 81 TG AT SHD] Aol IE gAT [ a8 R Mg # i
HeTS 9T Blll &, o1 dregs | 441 far S 2, S99 3 e us sk SHdh
g8 IHB] Wl BYAT AT 1 ISl AT AR SHH 8 T ST AT ..(A B Geh).... Al
H WRHR Bl guTs < g b I8+ g9 o= # 9gd yurdl a9 SR B

MR. DEPUTY CHAIRMAN : Please try to conclude.

3l J&AR @ Ahdl : SUAHURT HBled, GAI diol, 3T 4 ATel Ig, S
o frg) o B I8 SHEM ardt B ¥, A1 A &R ig-Tia gt ugeEnd A1 99
SHMER B Y1 B4l 31TST I I8 el G 81T & PIs URSHT ddbs! fhalHIer g1
g 9 8 I 981 T ATSihel ofb g 81 M1 TS SIhEMI $I 9T BTeAd 8l T
2? W, [Iepd @ 81 Y 1 A1 I8 I f6ae e 77 2, 399 9 URe Afthds
®I, ST {6 Al § P 98d 91 WeX gl Il A HRIMBIE &I, d R I U IR
YOI 811 3R R | T IR 98 Foigal & A1 M|

MR. DEPUTY CHAIRMAN : Now, you conclude.

2 YEIAR AR el : IAb Y & QY U AR Feqqol vy & =i d
BTl P A & e R A T 430 S A Frac 95T 7 W 61 6 e /=1
a1t g, Mfead dR & St T1fRyl ok YRA & o9 &l fodll o1 Shraw faqer #
@1 § Al IHD! AT 3T ANV 7 3FRpa, 2011 Bl RACTReIS I Sl FHSAIT g ©,
9 GHT DI WRHR 7 fHar a1l 39 GHSIA § BIs HH 81 Aol 8, B diol &l qdbel!
2 89 W g9 Taf 78] B Al Afhd -1 SN & b <l g1 I} ol &g TR
3T T, T8 i HAl BT I YUR 7| Wil ysTs el gi2a1 IqH $© udl el
Tl fh 5 B &l 711 2, B MY, B MY 3R Pt | Myft TR Wb A
3T B U I Hhed Pl Al & A1 Se’AT, SHS Y U @awel a97s 3iR
AT 1 PRSP AR &b F1 g1 & A B H 2 1 98 Fivaa dk 4 amow
MY Fifh &H SR Tl 2l BARI WRBR & bl Al &7 e J+1 I9H 81 81 8
ITB! 8RN R & |1 & FoTdel &7 AW wid A & gE-|rd § <&l 81

AEIgd, § 39 Joic 3R g4 9t &1 F9dq &Rl g1 9gd-9gd g=udial
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SHRI JESUDASU SEELAM : Sir, let him make points on the Finance
Bill
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0RL S (alSU (5 0 s
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DR. BHALCHANDRA MUNGEKAR : Sir, is he speaking on the
Finance Bill ? ...(Interruptions)... Let him speak, at least, on one Section of the

Finance Bill.
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SHRI DEREK O’BRIEN (West Bengal): Thank you, Sir, for giving me this
opportunity.

My colleague who spoke on the Budget debate for the Trinamool Congress made
five broad points. I do not wish to touch on any of those points today and instead focus

our comments, directions and suggestions on the Finance Bill.

The five broad points made by us in the Budget’s debate were, one, to seriously
consider the recommendations of the Finance Commission, which recommended that
there were three debt-stressed States, Punjab, Kerala and Bengal. The second point we
made was about the debt moratorium on Bengal for fiscal imprudence, which has since
changed to fiscal prudence. The third issue we raised was a big issue of black money.
The fourth was of sharing of taxes between the States and the Centre, and the fifth, all of
our focus then in that speech was on the thirty-three per cent of India, the poorest of the

poor.

In the Finance Bill, we will restrict most of our comments to the middle class, 160
million, a few years ago, which may probably become, as per estimates, 270 million in
the next one or two years. This 270 million is equivalent to the population of Brazil and
U.K. put together. This middle class typically is divided into broad ways — the seekers
who earn two lakhs plus and, what they call, the strivers who earn a little more than that.
If you really look at this Budget, we were trying to put it in a mathematical formula, this
is what the formula looks like: PC=AJ=4.1. Now what this basically means? First, let me
dwell on 4.1. The Congress, a few months ago, came up with the 4.1 fiscal deficit number.
The current Government has stayed with the number. And this has been an opportunity.
If that number was not stayed with, this was a great chance to take some of the stress
away, some fiscal space provided so that middle class could be the beneficiaries because
the middle class has been suffering double-digit inflation for last six-seven years and in
the last two-three years from total absence of jobs. But, maybe, the Finance Minister,
in his wisdom, didn’t want to go with 4.1 because he thought the markets would tank,
credit rating agencies would downgrade us and corporates would find it very difficult to
raise money from abroad. However, this was a golden opportunity lost because, as I said,
if PC=AJ=4.1, the eventual winners were the babus of North Block. Sir, now, we get
down to some specific proposals. I shall make five-six quick points in the time permitted.
The first one is on Service Tax. Service Tax contributes 60 per cent of the GDP and 12
per cent, approximately, of the Direct Tax. That is very good. Some people are left out
of Service Tax. We do not want to grudge those people, like those pursuing the arts,

culture, sports, etc. They are out of the Service Tax net; that is fine. ...(Interruption)...
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Quiz masters have to pay too; what to do? But, on a more serious note, Sir, the former
Prime Minister had not exempted lawyers. Now, I have lots of lawyer friends who won’t
like this — that is why my formula PC=AJ works -- but lawyers got exempted, again, on
Service Tax. So, large legal companies are not paying Service Tax. The poor Chartered
Accountants are paying Service Tax from October, 2008. So, our first clear suggestion is,
please bring large law firms and huge diagnostic firms, which are not paying Service Tax,

into the Service Tax net.

Sir, our second observation is again on the PC=AJ syndrome, which you could also
express in a more boring way, calling it ‘the Congress = the BJP syndrome’. Let us look
at another number. This is about the ‘super rich surcharge’. The Trinamool Congress
believes, it is good that for someone making more than one crore rupees, you have levied
a 10 per cent surcharge on that money. The previous Finance Minister did it. But where
we have issue is the number that the previous Finance Minister gave us — 42,800. Sir,
42,800 people across the country are earning more than one crore rupees, and so, they
have levied a surcharge. This time too it has continued. But, there are more than 42,800
people in South Extension or in West Andheri alone, who are earning more than one crore
rupees. So, please seriously look at this number, because the actual number could be four-

five times more than this.

Sir, I would make three quick points on personal tax. As I said, we are restricting all
our comments today on the Finance Bill and not giving you some broad, macro picture,
which we have finished in the Budget discussions. On the Income Tax, you have raised
the exemption from ¥ 2 lakhs to ¥ 2.5 lakhs, and on the 80CC exemption, from ¥ 1 lakh
to I 1.5 lakhs. So, the approximate saving on the Income Tax in this bracket would be
about ¥ 5,000. However, if the BJP themselves take a look at the Standing Committee
recommendations of Yashwant Sinhaji, there itself the Standing Committee talks about
taking the first exemption limit up to ¥ 3 lakhs and the 80CC exemption limit up to
I 2 lakhs. We are optimistic that even though you didn’t address it this time, maybe,
February-March would be the time when middle-class India would be looking up to
you. Then, interest on borrowed capital is up from ¥ 1.5 lakhs to ¥ 2 lakhs. That is very
welcome. I would make a quick point here on tax on debt-oriented funds. Now, how did
the tax on debt-oriented funds work before this? If you had it for 12 months, you did not
have to pay capital gains. That is fair enough. Now, it has been made, not 12 months, but
36 months. We like something here; we don’t like something here. What we like is the fact
that you have taken it up to 36 months, because some corporates would be misusing the
12 months period to avoid capital gains. If you want to penalize the corporates for doing

this, you might want to, but you have two options here. Don’t penalize the individual who



670  Government [RAJYA SABHA] Bill

[Shri Derek O’Brien]
is using this. So the option could be, if individuals are allowed to do this, give them the

benefit of capital gains in 12 months, or, you set a cap.

Sir, we have a quick point to make on Corporate Social Responsibility. For large
companies earning more than Rs. 500 crores, you are not going to make the two per
cent Corporate Social Responsibility tax-free now. Good! Now, the key point is, what
happens to those companies, the smaller companies, which do not meet your Companies
Act specifications? Let us say, a company earning Rs. one or 1.5 crores wants to make
a contribution of Rs. 5 lakhs or Rs. 10 lakhs. I think, we are putting them off if we are
going to tax that. Please consider this. Go ahead with your two per cent tax for the big
guys, but if some company wants to give ten ambulances or four pumps and the person is
making a profit of Rs. 10 lakhs, he is not even making a profit. Please consider this. Do
not tax that Corporate Social Responsibility, because then people would be discouraged

from doing welfare.

Now a quick point on indirect taxes — Central Excise and Service Tax. All this time
when you made that appeal, a pre-condition for appeal was not there. Now you have
got and made a pre-condition for an appeal saying that you have to pay 7.5 or 10 per
cent upfront cheque. This is dangerous because this will give an Income Tax Officer —
there are many honest officers around—a kind of feeling of greediness. So, don’t put the
precondition. Sir, now I come to my last two points. One is broad comment on tax culture.
We would like to leave you with a thought that there has to be a change in the perception
or in the way we look at tax. Otherwise, taxation today is still seen with a fear psychosis. I
know in the 1970s, if you earned ¥ 10 lakhs, ¥ 9,72,000 would go on tax. Today if you earn
%10 lakhs, only ¥ 1,25,000 goes on tax. It is very good. There has to be a tax culture. You
need to reward high-profile tax payers; you need to reward corporates; you need to make
a big shoo-sha about it. You have very good advertising campaigns — big ones — which
work successfully. I will agree. So, please look at this tax culture and remove this fear
psychosis. Lastly, Sir, if you are looking at models, we will tell you one model to follow
because no model is better than one where the numbers work. Sir, one State in India had a
tax collection, in 2011-12, of ¥ 22,000 crores. In 2013-14, ... (Interruptions)...

Y SR[EY We : Y fFa WT & 919 w7 72§72

7} S 3T : § g1 %81 g, § g7 gl 1 From T 22,000crores, thefigure
is ¥ 40,000 crores in 2013-14. The increase is a whooping 87 per cent. You asked me
the State. This 87 per cent increase is in the State of West Bengal under Mamata

Banerjee’s Government. In spite of all the media bashing and fiction, lots of great work
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is happening there including this tax collection. Two ways we managed to do it for the
State — one, e-taxation, and two, better compliance. This is what is happening in a State,

and I am sure it will work, if put to test, at the Centre. Thank you.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Mr. Derek, you

didn’t even give me a chance to ring the bell. Thank you, very much.

3t B @R (RER) : Sya9TEPer 9818y, U gfar S Rl & 1 &, ST
STHH TR A 8, S T golc ¢ § IS, 7 TR gad ¥, 7 e o e I
BT Sfde 3R HBfEe H1S & MR o6l we T=ie 8l § I Nl & @RS A $9 dlol
3MTYF A G el g1 AT AN §RT S TR & qTol i Wi fvy Ty
g, ST qarfasd e @t & fog ufa aafe afr e &1 @ 33.33 $UY SR o
AR & foIg 27.20 3O &1 W, el & <R gdlg 2R ¢ oA Gell &, STei a1
SiTell e Pl ARE W Bl W € 3R Y Fedl U ESR YT Ueh CI5H R Fg Bl
TRE d1el WS B DI BIH 37T BRel Bl

Syauremel (N fdt. Rig 9e4R) : 89 1 981 ST &1 So’d Jei ISl
st &34 PR P IR BHR 91T A8l B

AR, URA ¥ WIS, Ry 9 3% 3R A1 Jcg SR P AT TR Gl Sl e
212012 H RA H 5 Al A HF IF & gedl dI qdidd Al gsl W, Y T AT
P HAdD Td AT TH 55 ARg RIg] ST=F o< & Y d18 &1 39 g1 4§ dol
S 81 g wR A R oY g Y91 B €, S oY | STeT had g W gl
Yo7 B €1 g R A R B 9= YeT B €, S 40 gRerd & sarer it
39T Gob H U7 BIA 81 9 QU b 3R At 1 i, g1 gt # 4T gu
Pl [AHART B H=T BT 50% | 4 31fdre B

R, IR H & AT 7 G F (fd Taora Rigeit @ 7g 8 St 81§ S
il BT fTeh IATIP ATHT HR BT §, O8] e URT 8l gl W & 50 HIAal
Faoira Rregait @Y Hid R 5 <=l H g% &1 M9 I <9 P A W G A - 7EH
YR, ASONRAT, UIfhea, 99 3R ®i 78 YRd § 7,79,000 TASoiRAT H,
2,76,000 3R B H, ST&T 34l T FRIT Ugdl 81 T8l &, g8l Tgord Rigsii &1 9
BT ATHST 1,80,000 Bl T ST P = A Taoira Rrggall § & b Ry, T AT Bl
I8 Al QX &N PR UTe Bl

IRA H 9 AAW F BG 50,000 ARSARA B AT THd b AT Gs, STdih
AGSINAT # I8 3fihel BT 40,000 BT AT| fabraeial <=0 § AT 2013 H Ui U
A ST TR AT g-G¥ 230 B, I8 Ud el R &l aWR 2l Siafd i
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[T &30, <)

<3 A UiT U g ST TR AT Jeg-aR 16 Vel 39d TR RIY) JG-aR Bl HH
B H gfaror YRR 7o SR IRl W g8 ©l

WR. G.UA.3. DI U RUIC & IAFAR G2 g1 &1 [081g 1f-TRe a7 AR 4
IEdl 81 99 ¥ IR B F A= 7 srefeuaven &1 SeRIeR iR fhar 2, 59
SR fUeel J1 gerdl | uTdl 3R &9aT <97 oI <2 § W 9149 f[J& &1 8% 9Rd
¥ IR g8 21 T8 T SSRIGR FT Arsd|

¥ 2014 ®I United Nations Development Corporation (UNDC) &1 arftye Rurc
& qarfde et WRd o9+ Sferor gRITS TSRl & A e @1 IHT & AW
H oTST JBR 7, TR+ WY 3R YU & Gl § 301 Hs geiil <20 4 o B
1995 T ST Q1, UTeA, YT AR UIHA qedi DI g &% I ARl H 9Rd 4
Igd U0 9, TR= a9 2010 T TG DI BISHY dTd! 2 -1 AU AADI § HIHT
GuR f5a1 81 $B ¥ | AT 9RT 4§ UfT 1000 H 48 &1 Hg &% F d8R 81 Y o
QPRI Bl BISHY 59 &5 & d1dbl Il o AU TS A BT AH f&wqr

RS TR HRIGA! § I B Bl

IR, § 391 A= B1 57 ATT BRAT ATEAT AT, Rifp I S §oIc g9 &, SHH
T W TP DI & A W] ST &1 RGEIE B U g1 Amaral Ul 8, et
gore # fedt aid | | 5o T8 grar &

H § WRBR P Ud BRAMI AYD] I a8d] §, 9 a1 BT 51 {7 T
IR g=d ¥ 9 fHar o1 376 O A9 & Ue g3 AR, Tge a8y o, =i
T RUE TR @1 51 3 $© &7 ygal H fUew~d |ed &1 Ueb 99 Ue &l o1,
fORT IBM B8l b 3117 AN HRE-Hoh HRA T 18111, 3T Al BRI G dole
qe WY T2 997 |qp| e Il it & Rrprad ag 7 6 49 ufera a1 &9 o o9 9,
qg MU B R Ael o fear, g dfh 98 WM R W U, SWRE H 8 49
gfererd @1g A, T9 39 BARI 7SS T T8l BI?

Y 1T 3qe Raars T2 8, 38 Ay Rrerad § fb S B 39 BReAm 91e ®
9, 3= I8 Hihl 39HT Uh IR &1 ol T, ETafife B I WY I8} B I I

S Y 9 b g$-d$ YOiufcdl IR ARBRIT bl BT 53,000 IS BUIT THTT
21 ST 406 R f¥Whieex &, [T R 70,300 HRIS TUY IHIAT 21 379 HI aRig 4
gfestr ddex dp1 & HUR el 7 997 W 4.95 IRI BRI BUY BT IHIAT &l 3T 399
T3 diw I% ® fo gaR e, o 530 9e8iey, ot Sieet Jared 3fh T Qaex § 2.4 o9
RIS BYY YAYSHDHROT AT A8 &1 3d dbi H ol IR BRG] 8, g7 S
B TP 3P AEd B! a1 §s BHI 2, SIART Sl 7 1971 § TG AN & {AQ dbi &1
AR fhar o1, sHd! WRAR & Uh IATARI 4 P8l a9,  $d0
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denationalisation%iﬂw@?WW&FﬁgWWWWﬁWW@%I
R, H 3MUP] qaTS; & g1 A, IR S $9F ©, d 7 dArsdl o, H 5P
P TR F 9IH U {6 I 9ga PIA AH 8, I W1 39 U9 H 1 59 U b
3feR SefenfErdl &1 Ua U1 FoaT B, S AT $d! I 3R arel B W IaT ®
3R IHBT I BER Tt B WY a1 ®1 H SMRBT & Il 31 AT & IR 7 ey
AT ATEdT § a8l o uid-BE 991 § 480 I fEarforan &1 g € iR I 3= &1
Ief 9ot 32 &1 ool a¥ 24 SR 39 91 17 I I fearforn 81 g% €1 o9 g fava |
denationalisation B & foTT ST A1g®h HHASI ST B, SHBI I8 AXHR implement
HRAT =T Bl

W, T G FRIS BYY & UA.AL.T. H & Uh-faers 30 g9 shefiie eRMEi &
U &, offthd $rg IR 3R b YdeT Sdb! SRl B+ & v defier 7l 21 9%,
# o AemH ¥ Hed MAfRe’ § R a)A1 9redl § B ofR 9 U9 @I, S
Yofluferdl & are w1 &, FeTe a)a g dal # o &, a1 fad @3 w9Eeg @ S
Aolge €, 98 W RT 81 SO SR S 961 # SRR EER) §, 98 W B
ggl el < B TS BRIs ofl INfeart €, THH goic yuoTed d S+9¢ fay Rib 50
PRIS BUY BT Ao gl

AR, A ool aR 9 Per o1 3R H bR 59 a1d @1 Rdle o= =redn § fb §
40-50 Tl & oI Sfias # g, dftd 89 3 O wres 9 g 91 ¥ i wrew €
Disinvestment, PPP 31k FDL 314} 1990 & dT& $9 Y&l BT Ioi< SATE] 981 7, S U
3R # Pel oM, qI g 98 dgd oidl 8l S 3@ U ofaR didt § W) pfsHe
PRAT T8 X2 &l 3T Il I Bl M IoRYM A YW 8 8T 8 3R faoell IP uga
MY ..(AHI B GEY)... 3 A1 3 I g W T8l gs| ]IS AIEd, AT YN b A
TSl A1 <A1y fpar BRYl ol R 9t aru g1 J8i 3 Q4 & W e

Jurreae (sft ad). R 9eAR) : amusl A1 § YRl €189 < odl §, TR 39 T
TS |1 &7 ol 9 |

sit At @l WR, TP g B Ug BR AT HA 991 gE! gall AR H s
RIS & 39 fedrg & 81 Siiear @medr g iR o+ |94l dide sl @l g
e § 6 20 JAE & @aR | TP WeR Bl 2 P 39 7S 9 Sl s¥a i €,
SBIM SWId B! BT Udb 89R UV Ufd e g3 BT e fhar 81 w1 s
MUY $Hh IR H Y17 FIT I8+ $Ih] GId [SAT? I 37D] Joob BT AAD B
g1 fear? S fem Rran 9%, 3 < & <M 961 < a1 W & < 991 © 3R
TAR AN Sl YW -9 (0 Wl § B B &, Sfgl ol 7 dl § an A1 8,
AT | AN YO 98301, ug) 9291, ART AR (Hel M, I H AN A, SIS H T8 |
A, S 59 Goib b el AIlATD &, AP IUST BT oI A8l g7 3R S BT
A 9N € & 3feR-3ER g QI 9 P-4l a1 27 fFAM B Ut & IM
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[T & .39, @l

U 1 T ged 87 H 3P AIeIH | I8 89 Y a¥ih A PRAT ATEdT g 3R FeT
90 U A oy & Sl TS, §, S99 H $El diedl § R @M IR W 9
rpTell il A w1 dredl § & ge aR a3 8 oY & A o Sus & g™ $9
T Bl DI S BT fHIAT A8, FART 984, T8, 921 3R §H, IR BH I &,
TARY HEd oSy, S dI9 T, SUd! BT gy, S Uil o, SHd! BIad
SRS Y, i SISTel oM, Sd! BT sy, ST fastell offfl, S9d! BT sy, S
insecticide T, IHBT HIFT SV, SHP 299 I 85 A T TI B SINIUI 39+
Ig fpger <9 997 fear 87 ..(|@9g &t 9dY)... Wil el 91ferepl o1 Uep 9 & Th
E9R ¥UY B ge & oY fhae 3iTolle $R) f3A1? ¥R, I8 & gl 99 T8, U
g Uit B Re! e SeR | Ja) 38R O © SR Ud qddl Ul © ...(aT)...
Sl # 3us! SR § I8 A1 A18dl § f$ i $© Al & fou AR H 8l k@
1R, Mg ot TTTa 31T &1 31T 40 TR frar S Blgdy o % 81§ Ay w=it
qelqd, | del aredl § b d Ta I el S ? 3dd i1 100 W ST a9, S
N TR AT AT B, A TR F S| STh! I8N § IR fhg Aaex § fomm?
(T B "), AYHFART Haex, aH Fhes iR aMhes ddvy &1 Fa9
SaTeT MHRAT Bl €, 98 JAdex NS AR < H 99 WRIE glard H & iR a9 2012
H IG! N TR 2.2 IR 8, d 3ud S e RS 999 d1et €, $9H *MdR
PRGRY g1, JTURTET BT
Igqwrege (st 4. R ge) « )y, I el

3t .. @Th AR, H T Bl B 157 ugel €1 fBar 2, sy 31g S
5186 T PR AU T DI HH BR BT g, clibd H O dKI SR bl dredl gl I8l
AT HA AEIGY B A1 9gd 3Tl BIdTl 5id dofc a9 Y81 AT a9 el dTef 31 I
oY, WfhT T A Rl AT U fhaTe W16 &l §ardn? Sl AR $ydh 6
2, 3R 3T IAP] & DY I BRI, I 81 Fhdll & b < & [Pl B g AR
frerd T 81 e, oIt mue ruet fhe Al I &1 T2l garranl SAfoy 311 I8
PHeT 2 b 29 B S 60 AT A-3RACE o &, S9! Res & 9¢ § 319 $dof
1000 BRIS BIY Y| g § fHT 3R AT &I AT 81 BT drd’l 1000 HRIS
BYY H FAT BA? 3R B S URAR H Uar ganm s fad w21 giar a1 59 $9 &
foU 98 Uep o PRIs U BT WIS @l Al W <97 H SRR &1 el 8l
S|

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) : Thank you..

...(Interruptions)... The next speaker is Mr. Navaneethakrishnan.

it . 3ft. @t IR, 3@ § oo et a1d B I'T g H I8 i HEen |@edl §
5 g frm-wrg #301 Sft 7 = firer Aiforal &1 ST w18d &1 8, S9H YaTs S e,
ST =1 fRarEl & uie |l 6 age g,
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Soaureae (N h. Rig ge9v) : 3ue IR e TR 8 U 8, Y 99 BT
ST &9 IRIY|

3t .. @rft W), H Sroe ardh @ srbelt 9T R8T § SR el WRA I Al
I &l

Suaurede it A, Rig 9eR) : Afes mgdr <rs9 § A1 oM fha &) ot
1T PR ot IR TR BT 91 Pg <, MG MY FHI HIFTY|

Sl 1T gad ([TR U< : RN Sff, &9 @R 1 9Rd & 81 8l
it .. @ 37y WY 37sT dierdt 2

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE) : Next speaker,

please. ...(Interruptions)...

MWl @), W FfaeTas & ...
ot Soauren (oft A, Rg 9e4iv) : Il S, 3T &% 96 T T B

it B3 @l : W=, 997 BT N TAIGYA B, SUH g R d §% & S TR
ATEd 8, 61 YR IS BIC] g15 1| I 1+ reed! T, ST, IRES AR
fIeR @1 fos Il @1 9ol § @HR I AR FERIAT a1 B BT A
forar o, Nrd! 89 a9y 5T BT &1l <9 @Y 91d $8d &, Alb 39 Joic H STH]
BIg Sooi 81 81 H Sa1 § b 430 welqy, & 99 b4 el 819 Sl U el ©
5 # goa1 Ry =1 & fou @eT gan g, dfe # =amear g & armdl 9o 4 fiss
Il BT W A I SN S b A1, H AUl a1 W RAT §, dgd-984d
RIS |

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Hon. Deputy Chairman, hon.
Members, visitors in the gallery, officials of the Government, personnel from the print
and electronic media, my name is Navaneethakrishnan. I am from heaven. I admit that
I am from heaven and that is called Tamil Nadu. In Tamil Nadu, there is no poverty, no
hunger, no unemployment, no ill-effect of inflation. The State of Tamil Nadu is absolutely
free from corruption. All the credit goes to hon. Chief Minister, Amma. At the outset, |
would like to place my heart-felt thanks to our Chief Minister, Amma, for giving me this
opportunity, excellent opportunity, to stand before this august House. I have carefully
read the speech delivered by the hon. Minister for Finance, Shri Arun Jaitley. I have also
read the speeches delivered by hon. Members and Shrimati Nirmala Sitharaman. Our
hon. Chief Minister Amma already welcomed and appreciated this Budget in unequivocal
terms. The Budget and the Bill definitely contain very good features. India will definitely

progress as promised by our hon. Finance Minister.
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Indiais now being watched all over the world. The economic experts are concentrating
on India’s development. Our Budget is noticed by international economists. With regard
to para 102 of the Budget, Professor Barbara Harriss-White, Emeritus Professor of
Development Studies, Oxford University, says, “Most of the enterprises in the Indian
economy aren’t ‘SMEs’; they aren’t ‘small’, they are ‘micro’ enterprises with under ¥ 25
lakh of investment for those dealing with goods and under Rs.10 lakh for services.” In the
Budget, a sum of Rs.10,000 crore has been allotted for providing equity, quasi equity, soft
loans and other risk capital for start-up companies. But Professor Barbara says, “Over and
above credit, tiny businesses need safe sites and infrastructure: not just roads, transport and
communications but reliable power, water, drainage and sewerage. That means attending
to local municipal governments, their revenues and their politics.” Professor Barbara
wishes good luck to our Finance Ministry by saying, “I wish the Finance Ministry good
luck in sorting this out in the three months they have given themselves in Paragraph 102
of the Budget.” An international economist has appreciated the Budget and he has put it
in unequivocal terms that within three months they have found out the informal economy
and they have allotted Rs.10,000 crore for its development. I hope, as promised by our

hon. Finance Minister, it would definitely support our economy and the common man.

I would like to quote Article 39 (b) & (c) of the Directive Principles of State Policy.
Hon. Members know these provisions, but for the sake of completion, I have to read
it. Article 39(b) says, “that the ownership and control of the material resources of the
community are so distributed as best to subserve the common good;” Article 39(¢c) says,
“that the operation of the economic system does not result in the concentration of wealth

and means of production to the common detriment;”

Though the Directive Principles of State Policy are not enforceable in a court of
law, they are fundamental in governance. The State must apply these principles in making

laws. These are the mandatory provisions.

Another Article deals with environmental issues. The Supreme Court has held that
though it is included in the Directive Principles of State Policy, it is enforceable when it

comes to environmental issue. It is Article 48 A of the Indian Constitution.

Similarly, I feel that Article 39(b) & (c) are enforceable in a court of law. The Central
Government under the dynamic leadership of Shri Narendra Modi has incorporated very
vital things in this Budget. Our hon. Chief Minister has given a memorandum to the hon.
Prime Minister while meeting him on 03.06.2014. Some of the proposals given by our
hon. Chief Minister have been accepted by the Central Government. I thank the Central

Government.
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Sir, with regard to the idea of smart city, some of our Members have expressed
certain doubts, but I am of the very humble opinion that smart city idea is a very good
one. In the modern technological era, it is a must. Smart city is not of buildings, but of
people. Smart cities simply will not deliver the high technological services, but it must
also be an inclusive and equitable place to live in. So, it is a good idea. I hope that it will

be implemented by our hon. Finance Minister in the proper manner.

I would also like to draw the attention of the hon. Finance Minister to the delays.
Four or five new tribunals have been constituted like Debt Recovery Tribunal. But, justice
delayed is justice buried. Constituting four or five tribunals is not sufficient because the
right to get justice is in-built in the right to life under Article 21 of the Constitution. So,
more number of courts must be constituted. Then only, our life will be meaningful. It
is not a mere animal existence. We must live with dignity. So, I would like to draw the
kind attention of the hon. House to Article 32 (3) relating to remedies for enforcement
of rights conferred by this Part.” I quote clause (3). It says, “Without prejudice to the
powers conferred on the Supreme Court by clauses (1) and (2), Parliament may by law
empower any other court to exercise within the local limits of its jurisdiction all or any of
the powers exercisable by the Supreme Court under clause (2).” So, any other court can
also be conferred this power to enforce the Fundamental Rights because so many writs
are pending before the Supreme Court and the High Courts. So, the district courts can be
designated as a competent court to enforce the Fundamental Rights and an appropriate
law may be passed for that. The Supreme Court has held that if there is any delay in
getting justice, it is a violation of the human rights. So, with regard to child custody
matters, matrimonial disputes, maintenance and other important matters, a separate law
may be passed to reduce the delay. If there is a delay in child custody matters, matrimonial
matters, maintenance, etc., then, there is no meaning in having our judicial system. So, we

must enact a separate law.

Then, I would like to draw the kind attention of this august House to the Indian
Constitution and the WTO. Though the Indian Constitution is the fundamental law for
our governance, the World Trade Organisation plays a vital role. While we enter into
treaties and agreements with other countries, I hope our Government will take care of the
common man because one-third of our population is very poor. So, we need the support
of the Government for our life and sustenance. I may be permitted to conclude by reading

a couplet from Tirukkural, which is a universal moral code. I quote:

“lyattralum eettalum kathalum katha

vaguthalum valladu arasu.”
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It means acquiring, storing, protecting and distributing wealth are the duties of an
able king. Our hon. Chief Minister has been implementing many welfare schemes. I do
not want to waste the precious time of this hon. House. Such schemes are cradle baby
scheme for girl child, water harvesting scheme, free laptop for school and college students,
providing high quality drinking water to poor people at affordable price, “Amma” salt at
an affordable price, fresh farm vegetables at fair prices, comprehensive health insurance
scheme, and free distribution of mixie, grinder and fans for household women who cannot
afford it, free meal scheme in temples across the State. So, in our State, no man goes to
bed without food. Everybody is getting food at very, very low cost. It is a very innovative
scheme being implemented by our hon. Chief Minister. She is not only an institution, but

also a university. She is a role model for all.

Once again, [ thank our hon. Chief Minister for giving me this excellent opportunity.

Thank you.

Syqureger (3 A, Rig 9e41R) : smud! = wiw oY, af oy g™ fiFe iR o
oI, MY U Hal gdram| . 9 YT I1ed, Ifelvl

(ft SgwuTafcr fioRi gUl)

1. IF NI Aed (STR U< @ A4 SUFHTART ST, M9 g1 39 BIg-9
9 W dre &1 Al 7, sae fay § smuel g=yare a1 §, offdd omud ugd
TR fir it 98t 98 gV 9, 9 foeRa 9, SeR 9| TR 989 B9 ©, d o g 6

ot STUTTFY : AIfpT STHT TRT IR TR FUR AT

1. I MU ATed : Held, H Pls RIS T8l § 3R 7 oefemes & idwel 4
ST <Ted g1 H 3Tad A1egq | A1 A1 Sfl Bl $© g <A1 I b Al I8
fh T8l d% SRR TS & Fald 8, 3a9 g9 < § S8l 120 HRIS A STal
3TETEl B, I income tax payee 9§ BH ol 3R AN SHMGR! H S9HH a4 &, o
I8 AT B A1 SITGT B! AT AR S P Y 9gd SITaT de1 a13g| qare
I & 5 MRaR a7 aoTg § % AT $7hH o 1 IR dxd 82 31 oIl © b Fel
F PE! ATID CFIAA & Sl ATl 8, I 8, d AR b 77 H Pel 99 91 UST HJ 81 319
STH Al STeal GUR Al 81 81 Faball @, d18% | Il g9 STeal M Wl T8 Fahall o,
ifpT T F 3SR SN BTl 7 2, P! MY 9gd Sleal [Fdbld b &, I (P 37T
®Is VAl A1 §91¢ b 796 U BTl € 81, d SHD! (STl BR §, IF T)
3T SR o Fdhd 8, 9 W PB JAMI B AP &, ollbd UG JhaAdTsil,
OIS, RIS & aR H - I8 Sl gl 8, $HD] gols J agd AR AN U1 A Pl
Rsum &1, S S9¢ U SITGT AT9S] Bl 8, ISP U B BIRTET HRd 81 3R 39
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A8 DI BIg IS d1s STY, Sl U aR forewa=y Arsd A &1 oY, A1 394 9gd 99
G IR A=Y el Fhd & 3R 98 AT TAdhr <2 &b B 3 Abdl 8| 7R G ©
o 39 dRE B! BIs W TS ST b 187 I RTI=1 BTl 99 1 bl B, ST &I
3R S BTl 9 W g3 &, 98 Al 3 Webell &1 ITb! g e <&l WY & 3
fSTaralist BIRTY, o ST SiR fTIh RIATE Dls 31T HRIATE] el HI SIG| I8
AT B TSI FIfh heHATO IR Igd AfIP & T 8l ST 21 A8, Th IR AR
T8t SCTaT H U 95 9! STHH oI DY VS TS — BH AN H A BIs el ST o,
SCIAT B BIg GH! T8l ST AT - IH VS ¥ 3R BUY HI A1 I8f bl 71|
G BIC | [ AT AT, AHAT GIHF DIC H 0T, T qreEiarer U gy, g
BIE A I ST MY R T4 $& AR ol 1Y, a1 o1, ST e v S gl
IS BT 370 RIRET 4 S g8 Ugarl Usll §9 YhR Jhardroi § giar #)
B S 4T @D BT B, 98 U1 92T QiR JMYE U YN g ST YaRIucy &l
®M © & fhg TRe 9 SHRvE & Ml 3 duigd B Sg arfe sifite 3 «ifde
T {991 foslt I & U= g7 H B feaeliol &) |d 3R income tax payee -1

A A § SSEIS & aR H el drsdl g1 Ay fas @3 Sft 7 wer 6 a
1 §ST 21 Sesl 91§, cifdhT Se¥! T Bl ARy o @l @t siferd W e
JISHTR 21 ®F Hficd § SR AN &I ISR e, 3R 39 av8 & Se%¢! sl
B 1 39 <9 H R 99 UM O IeTel &, S9H dRIONR FROR gecdt 89 'H
IR I8 T2 § [ 9gd gl SAvCHT IR B, del-de! 7Y oI 7, e U4 9gd
SITET ST & 3R ST 9gd Ais I ARl bl e 81 Aol Hexigss Ried
BT DY Thd &, 8T &1 T B B T8 &1 Sy gov! WA B =Ry 3R ammgept
39 TRE BT Rived 891 @1fev s o8 Sfied & &d fhar ST 9d| g9R 919 SareT
Pficd 81 8, dficad &9 8, J9udR SUeT 8, sAfdU S Ut & s &4
PfUcd ol AR SITET HTYTER BT IoT 81l VAT BIST AR BIcol Sewidl | Bl &,
$fIU 7! FeTdT ST Hife Wt & 915 Te! SSEIT Jad SITST ISR < gl
gl TMidoer & 91g Fad SITST ISR S5 BT BH TR Pls Bl & dl 98 Blel-
BICI, WA 3R PICT SIS BRI ol WG, TaTHT DI Uil B VAT 8 fh
SRR 39 &1 BT PR PIs Bl & d 98 BICI-BIC], Wid AR Bleol SSI
BT 81 HBIGY, Ta-He I iforiie] 8 Uil & {6 &5 IR BIC! SIS W 8
$ IR W U SNl &1 GRT S ST 2 {6 gAR fRioieare § geal o1 9699 Fe1
e & 3R SRl g @il &1 a8t ISR e g 21 M BIS 7 Ud el o)
e 5 arer QUSRI o9 & 3fex, E.3L.Ss. | B8l 4l ®Is DI BT TN 78] B
o1 &, T&i 19 BT TR N 3R 19 B IiisIgos ¥ W ) fGa7 171 Aeled,
Ul IR & Jar! Si T8l JI5E T8l §, § ol GReR & 997 § I [Har
o1, I I8 PR T 6 Feilergss e R Sl TgRd I &1 o 2] off, SHP <M
Fa1 Ayl Ao I8 gon {6 I SF & d18R &l bdd P T gl 7, H ol
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SENTART BT A &1 o1 aredl, NTaa! IR T2 @ 7o 8% 9= AMbel &l I8!
2, i 98 SSHI PII BT TAN T Fhdll gl ASIGT, DIl TG I ¥ Th-
NS M B Usdl 8l 3 UBR SAd! axIEa] ¥ 8 Ahbdl 82 H4 S0 I &
meHE €. A g Sft 9 get 5 g SEn ered sewl € 91 9l sem
HE, [depd Blcol S8 8l H Hal [ IS BRI 4 BIcol §S%5] T8l A I8
21 I8 ¥eq # 93 | AT STd © 6 g1 Sl dicol Se%1 8, ardl dI aigg |
T8l AOIGR BM PR &, B A W B &, ANl DI g8i ol el g8 81 I qaadh!
T GH PR T ol AEIed, AT Al AT 39 TS B SIRTY, I BIC & I 37T
B R I HRY IR I8 BT 6 M9 Bigel &1 T &R Fdd & d f6dl & dIs
RIS 81 B ThRISTaTE ®1 7o Se%l, d8] &l go! SN U BIc & A I
T BT & Hifh g8 PIIel B YN el B Fbdl 81 T JFe W I 42 3T <
USd & 3R S $UY d8Y Yol PR ©, Sl GO S ©, MM ST & AN, I
Ig 16 TYT H ST ISl Bl 9 UBR 16 TUY § IR Y Il U1 BRfT aT 42 U
arell SABT BRI B B 81 UIU, 98 a1 Wed 81 S 3R $S%! o ! &,
g gl B, a1 SRISHIRY UeT 3R+ dTefll Se¥! Hd o8y, 39 ISR UeT A
qTell SSX TISY| Uh.S1L.3MME. Bl a1 Hal T8 gl Uh.S1.37s. 39 Reel arai-drrst
QAT DI SRISMR B ST I 99 ST &, offdd ad M1 adamant g1 3T $TIRY H
49 WRYCT TH.I.3MME. P AN B QAT 2| UG A1ed, AT =T o 1 I qIex B
T S STARY Jdex H RN, A AN BT TAT AIb) el STRAT 3R 3T S
IE ST 31T MBI Ul 375,30, 8, Sl o9 FHATT 8, 98 S A8d a1 & oIy <l
21 AT IAW Hol ol 8 3R I8 U1 &1 S17dT 21 T HHIT MBI b U1 T8
St 3R A ST BT ART AT b el STRIAN, 399 @l & WifEs o1 i1 oY =81
forerT| w3y T urferdt 997 %8 €

Y S H UH.S1LalE. AN HR e &1 AT R FH 87 AUl AR Ao,
Mt AR FAaIREL, U@t AT A dd GeHHI & U Ugd SIRAM, 1 377
it &1 apraer T8 B bl | f$HA H UH.SI.aMs. AN PR I <9 B JR&T Bl
WaRT 81 3MUP] $HA I8 i Y81 bl SToxd &l H 9P q& [AR1Y PRl § 3fR
TR 3TRIY Rl § [ 9 ST BT AN ST, PR AT I8 FST S2-Heh
I BT AT B E N SHRBT FT AT TR T8 Bl 27 MM T~ 7 By
I8 98d I81 AURT ST & AR AR I Pl Hg AT & 3R Ia &7 dd dARIB
PRAT & SF IFHI IFIE BT & [P U B AW A SR SHA TS Bl
I 781 21 IRaY, I8 Bl SORTSd BT FHT B, =8 ARI giaT Raers
1 SN Fifs gg F forg wt Al 98 W At 81 98 3Id! IRIG B i
31T U S1.3MTs. B TG A P DIAL &R I8 &1 I8 3B 1 8] o
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A 91d I8 © b MU fhaMi & fo e ol @1 91 HEl 2l I8 91a 99
o 52t B B1 31T YT BHITU fh 3MUd AvFclgss d& fobd= & S 3MUdh gRT QT
Y eI B GRT B &1 pael BlATIRICT AR & SIRY f6A $I aRqa H IT
Fol Frerdm 8 SR It Rt Al 9gd SA1&T &, A1 TULY. g e R &= &,
3T 397 ISR 2, do-9% SN TR IRBN HIh! ISR 8l 2, M9 al
SR H AT &, I a1 § IRd ISR B! H8 I8 §, I AN o &A1 db RpR H
I Bl AMUA 5 ARG 73 BOIR $RI$ BUAT TUdolRe Hx fadl, Revenue Foregone
Estimates, U fhdig Ta-He &1 % I Habrel TS &1 S99 9a37 71 & f 5 o
73 BYIR BRI BYY Bl MU T P SINT & Bl f&ar 81 dlsiwRfeg §& 4 o9
AT ®S <A1 &, 3R 98 200 ¥ T8l ol &, Al 99 AREIR &) o S g 8iR
14 &7 & folg S d8dlial § 48 - I € I1 Sl 9ol <d &l S9d @ Bl, IqD]
TE1 TR G BT U491 i SHA IYA B &1 37 AN Bl 307 G BRIS 2T § I,
Ble faa1 ge it &= 331, I WeRarl 3a7 3 @l R WaR & 81 I8 J471 39
Y ® SLSLE. & T 5 T 7, I fd Wge i wx & w71 I S
HTg- et BT 8, g uiferfl e 811 § 3Mue 3rTel BrgHRge $IR & forgl
uiferdfl *eHT &1 Adeq BT € b M B 397 < B fawerl Bl R AR
I 3T of SIRAT $9H I Hegequl YT Wl &l Bkl 81 AgaR, g &1 Sl
FIhd ¥, ST g & B # 2.4 TRRT 8% AT B g & qHEd H
AR ST die} RATAS & had 4 WRIAC €, S4fP s HH drex RA iR saq od
&3%hd B P IIg W B g1 Bl 17 TRIC UMl Bl 3R 15 WIS UYL DI
HERT S BT B B &l 58 TRHT ANl Bl S-S 4 &l TR Thidedy o
S, # ged-gcd ddd 13 WRAC & RWER) 38 T8 21 39¢ a8 W) Tildoay
BT GRS H 11 IR 2R 51 9gd 9 SEMi & fou 7 4RI < b1 dE
Tlidear w2l RAeE H§ dad Uiideax & U el 8, SI1 3MYD! 91 Al @
3R IS TE T AHAT Bl SHHHG TG & JTAR TART TideaR @l S WJ e
oft, g8 fUwdl AT ¥ UBd 3.6 TR¥c i, dRe I 4.7 TR¥e oAl, dfes e 49
AT & oIy, S 2014-15 BT HRIC BHIAARRIA $IX 8, ¢ oV 4 TRAC BT A6 IET
g1 ¥ qu dredl g & 519 s 91d 98 W1y X¢ 4.7 d_We o, 1 59 91d 4 WA
BT T I@H BT 7 I 872

sft TR IV e : 3.7 ot

Y. I MYT ITEd : AP SHIAHG 9 § Ig 3.7 TRNC, 4. FARAT o, Afp
T MY I HH BT &g XWT ©1 B T & fh J&T 8T 3T H 4T 81l But so far as
I think, 3FR 39 Ig HNA Al $9H G 8] gel Fhdl g1 I 7 3197 Jgi Tiidear
BT AIT YT 6 TRC 3R 7 WR¥e & oY, gafely S99 &9 91 # U+ IR Hhfuer
ShH el DR ol It was the first country.

B 19 T THidhoaR & Y VT 6 TRWC AT 7 WRAC el Y&, BART IR Hhiue]
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SIHH T8l 9 Wl ©§, i 2 IRAC AT 2.5 WRHC IR d¢ Skl §l SHfarg
IR 3BT WY T 4.5 R3c & 1, a1 ff 39 SR I 98 2 T=RI<C IT 2.5 RN &I
RE 5| 3T 9 U T Bl 2 WRAS HH PR SINY, HRIfh o+ IRAC Yl 98
ST &, SAfeY S9! Sired & el &1 ot I8 fRIfy 7, safere # wen arsan g f&
MY Wt TR SATET SR S ..(FT Bt €S)).... TE S1GT SR <<t 8, JET <9 Bt
ST BT 3T o ST BT B Bl 21 3T AN BT SS¥t AT, S & AreaH
H AN DI ISHIR I BT B DI R $H I8 Bl §S%51 I18Y MU ¥ dlel
BT IR {1, SATUBT ggd-agd g=gdial

SHRI TAPAN KUMAR SEN (West Bengal): Thank you, Mr. Deputy Chairman,
Sir. At the outset, I pray for your indulgence so that I can put forth my points in full.
Secondly, at the outset, while responding on the Finance Bill and the budgetary exercise,
I would like to express that I am in full agreement with my friend, Dr. Subbarami Reddy
— he is not here — that you are following, rather photocopying their policy. My second
expression of agreement is with my brother here, Shri Mukhtar Abbas Naqvi, who said that
they have inherited an economy in utter distress, in a bad situation. I want to synthesize
these two agreements of mine with both sides and I would like to say that in real sense
your budgetary exercise and the Finance Bill of the new Government reflect a faithful
continuity of its older counterpart, the previous UPA-II regime, which actually has landed
the country, the economy at present with morose and distress. But still you preferred to
follow the same trajectory, to photocopy the same route, lamenting that economy is in a
bad shape. I urge upon the Government to please reflect upon this, particularly this aspect.
Sir, the hon. Finance Minister while replying to the Budget Speech said, ‘My Budget is
one of a very low tax regime.” My point is, ‘low tax regime for whom?’ It is for three per
cent of populace who are paying direct tax. It is for them definitely. You have foregone
< 22,220 crores on direct tax. Yes, you have lowered their burden. But what about the
others?WﬂGﬁﬁW%%Wgﬁ'ﬂTSﬁqqﬁ%,ﬁw@ﬁﬁ%,aw
39 SRRET indirect TOF Sd & 3R IFHT burden you have increased manifold. You
have claimed to have gained increase of indirect tax burden by ¥ 7525 crores. But if the
manner you have given a wide concession on customs duty and imports is taken into
account, then, what is the exact impact of excise duty burden on the people? It must be
much more than ¥ 7,525 crores, and, I urge the hon. Finance Minister to please come
out with a specific figure. If you take into account your exemptions on customs and
import duty, what is your extra gain on the indirect tax account? In your Budget
Estimates, when compared to Revised Estimates last year, you have estimated an
indirect excise tax gain of ¥ 27,520 crores; it is not I 7,525 crores. For whom the low-

tax regime, Mr. Finance Minister?
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Sir, when we talk like this, what is the share of direct tax? It is consistently declining
of the total gross revenue. I am not blaming you, because you have just taken over the
reins of economy. But, what is the context, what is the background on which you have
taken over the economy? What is the trend? The trend is that the share of direct tax in the
gross tax revenue is declining consistently and a deliberate pattern has been evolved. It
was somewhere at 55.16 per cent in 2008-09, it came down to 54.9 per cent in 2013-14.
And, in your Budget Estimates, it has gone further down by 1 per cent; it is 53.1 per cent.
What is your preference? Sir, consecutively and complimentarily, the burden of indirect
tax is going up and still you are claiming that it is a low-tax regime! How? How can you
justify this statement of yours? And, this is happening at a time when the Indian economy
is facing a worst kind of income disparity and inequality. No civilized society should put
up with such a wide income inequality and disparity where 100 top most rich, out of 120
crore population, has the grip over 25 per cent of our annual GDP, while 77 per cent of
population i.e., 84 crore people are living a beastly life with below X 20 per day! Is that a
very ideal situation when you will be declining or reducing share of direct tax rate on total
tax revenue and pushing up the indirect tax rate? You are aggravating things. Many people
do not count about the burden of indirect tax on the poorest of the poor. There was a study
by a Hyderabad-based research group. The study says that rikshawalas, rag pickers etc.,
having an average income of ¥ 3,300 per month, are facing an indirect tax burden of 10.6
per cent of their income i.e., I 330. Sir, you please go through the study. Is that the kind
of situation that we want to create? And, on the other hand, you are taking step-after-step
by severely cutting the subsidy on the common people. You are also planning in the same
way. The previous Government has set a target to reduce subsidy on the common people
to 1.75 per cent of the GDP, while giving 5 per cent of the GDP — Mr. Ram Gopal Yadavji
has just now mentioned — on your ‘giveaways’ through direct tax concessions! You are
targeting 1.75 per cent of the GDP. It was the UPA II Government’s target. What is your

target? Please come out.

You have set up an Expenditure Management Commission to make subsidy more
targeted. What is your target of reduction? Please come out. Or, if there is no target of
reduction, please also tell the House. Sir, already you have reduced the subsidy on
petroleum to the tune of ¥ 22,000 crores which is having a cascading impact on the
existing inflation. And, while subsidy on people is being reduced, subsidy on the one-
and-a-half per cent of the people increased in the name of incentives. I will not mention
about the tax foregone. Already, Shri Ram Gopalji has said about it. And, Shri Arun
Jaitleyji has given logic to it that we have reduced burden on senior citizens, we have

reduced burden of income tax for the salaried class. I admit. I welcome the relief that
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you have given to the salaried class. Madam, please give us the figures. Out of ¥ 22,000
crores of direct tax, you have reduced the burden. But, what is the share of wage earners
whom you have given relief ? What is the share of the senior citizens whom you have
given relief? And what is the share of those who are pilfering the national exchequer by
deliberate tax defaults, who are also pilfering the public money in banks by creating
NPAs to the tune of ¥ 2 lakh crores? How much is their share out of your ¥ 22,000
Direct Tax relief? Please come out. That is also a subsidy to 1.5 per cent of the
population at the cost of 99 per cent of the population. What is the figure today? A
consistently increasing pattern has been developed. After all your concessions,
whatever tax is projected, that is not being collected. I understand that there are some
weaknesses, deficiencies in your tax management system. For one year, for two years, I
can understand. But, consistently it is being developed; it is continuing. Direct tax
default, which was around ¥ 77,000 crores ten years back, has gone up to ¥ 4.86 lakh
crores in the current year, as per your own Budget statement! As per your own Budget
statement, it has gone up to that level. How do you say? What do you suggest out of
that? It was ¥ 77,000 crores in 2005-06; it reached ¥ 1.86 lakh crores in 2009-10, a 135
per cent increase! Thereafter, in 2012-13, it reached ¥ 4.86 lakh crores, a 170 per cent
increase!So,itisjustnotyoursystemicdeficiency.Itisapattern,deliberatelypromoted

year after year. That is all about this neo-liberal economic paradigm where for just one
per cent population, AT ST BT AT #, S 9<1 <d g, you are so over feeding them
that you forget the rest, who are creating the GDP, delivering money to your exchequer.
And, the other group, for whom you are doing, is pilfering the national exchequer! This
% 4.86 lakh crores is a patronized pilferage by the corporate houses and you are
promoting them. It is they who are pilfering the public money from the banking system
and you are promoting them. You are indulging them. It is not a question that you make
the burden lower. There will be better compliance. Please go through the latest CAG
Report. The voluntary compliance part of your tax percentage is going down noticeably.
Please go through it. By giving concessions, you can’t change the heart of a thief. And,
that theft is going on in the public exchequer. Your Finance Bill must have targeted this

team, the community of pilferers. That would have been a great service to the nation.

A country, a Government, having expressed so much concern about the fiscal
deficit, cutting down on the stomach of the common people, by reducing the subsidy
given to them, remained thoroughly unconcerned, rather indulgent, rather patronizing
this deliberate tax pilferage in the public exchequer. I am not blaming you, Madam, and
this Government because you have just taken over. My point is, this whole economic

policy paradigm, you are following the same trajectory. Will you continue with the same
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patronization, to this deliberate pilferer of the public exchequer? If not, what is your
programme? Sir, it is not that your income-tax system or direct tax system has gone
wrong and you are not being able to correct it. What is the system? Year after year, a
pattern has been set. A pattern of policy has been devised and you are photocopying it.
How can you bring good days for the people unless you change your policy trajectory? If
you photocopy the same, the country will be destined to further distress and danger. Let
me tell you, I don’t want the country to fall in danger and, so, I want you to change your
policy trajectory. Sir, please give me some more time. Madam Minister, [ have got some
concrete suggestions on the policy matter. The previous Government again -- I have to
differ because you have liberty -- brought forward a proposal. They expressed concern
about tax evasion and brought forward a proposal of General Anti-Avoidance Rule. It was
brought in the Budget, and I remember that in my Budget Speech I said that we welcome
that. But while passing the Budget, shockingly, the Finance Minister announced that they
were deferring it for one year. Immediately, thereafter, they appointed a Committee under
Shri Parthasarathi Shome. On the third day of his appointment, he made a statement that
these were all bogus, these should be no GAAR and no retrospective tax. Everything
tailored and tutored. That was the pattern they have followed. Are you following the
same pattern? If not, then, tell us that. If you are really concerned about the black money
generation in the economy, a major part of which is coming from the illegitimate tax

evasion, then, you have to bring back GAAR.

Sir, I was shocked that while making his Budget Speech, the hon. Finance Minister
made his obsessed statement saying, ‘No, no, we are not going to bring retrospective
taxation, etc., etc.” Madam, whom are we following? The same tax was introduced by
the British Government with 27 years’ retrospection. In our case, we have an offender,
in front of our eyes, of those companies, through merger and acquisition, I don’t like
to take their names, and you propose for a seven-year retrospection. Our conscience
does not prick when we See that the exchequer has been pilfered in this manner. We
introduced a proposal and went back. I request this Government to please reconsider this
and bring, back GAAR, if you are really serious about containing black money. If you are
really serious about black money, then, please impose a serious regulatory control on the
Double Taxation Avoidance Treaty, which creates a situation that black money generated
in our country repatriated abroad and getting recycled, through those tax-havens, in our
country as FDI: Oh, great FDI! ...(Time-bell rings)... Sir, forty four per cent (44%) of the
FDI flowing to our country is coming from Mauritius, and only seven per cent is coming
from USA, the great USA. It is an open day-light discrepancy and inconsistency, raising

serious doubts and we are comfortable in sleeping with it, managing with it, carrying
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with it, and we are told that we are going to create an economy free of black money! So,
these are the issues which we should seriously consider. ...(7ime-bell rings)... Sir, I am

concluding.

Sir, I concretely suggest this. In our Indirect Tax burden, 40 per cent comes from
petroleum products, and the people are heavily burdened of it. It is your own Budget
Speech which says this. I suggest one thing. The private sector standalone refineries are
exporting their entire product. The Public Sector Oil Marketing Companies are catering
to domestic need at a moderated price at the instance of the Government, and the private
sector standalone refineries are exporting their almost entire product and earning a huge
profit by riding on the wave of rising price of petroleum products in the international
market. Why don’t you put a windfall tax, after a level, on their export earnings? They
are using our resources. They are also getting their share in the oil explored by us in the
country. Why don’t you put a windfall tax on that? This is nothing new that India is going
to do. Some of the European and western countries have resorted to this taxation. Why are

you not doing it? Why are you not considering it?

Sir, at the end, to check the tax default, if the present process of a reverse transfer,

from the millions to the handfuls, this perverse trend should be resisted,...
MR. DEPUTY CHAIRMAN: Mr. Sen, please conclude.

SHRI TAPAN KUMAR SEN: Sir, I am concluding. Why don’t you bring all tax-
payers at par? The poor tax-payer, a worker in a factory or an employee in an office, is
made to pay his tax claim first, and, then, demand the refund. Why don’t you make the
other tax-payers do the same that whatever claim has been lodged by the Tax Department,
they must pay it first, and, then, go to court? You are talking about litigation. Let me tell
you — it is your figure — out of T 4.86 lakh crores, direct tax default ¥ 72,091 crore is a tax
default which is not under any dispute but lying uncollected for the last three to ten years.
This is what your own paper says. That figure is not only the last year’s figure. There
also a pattern has been set. Earlier it was ¥ 30,000 and then it consistently increased. The
difference between last year’s and this year’s unrealized direct tax, which is not under any
dispute, has increased by 40 per cent, from ¥ 51,3030 crores to ¥ 72,000 crores. You are

not collecting it.

MR. DEPUTY CHAIRMAN: Tapanji, please.
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SHRI TAPAN KUMAR SEN: So, I want to say ...(Time-bell rings)... I am just
concluding, Sir. Please do away with this perversion in this economic management.
This perversion has been cultivated over the years in the name of neo-liberal economic
philosophy, which is expected to bring change in the economy in specific days, as
Mr. Subbaramai has claimed, but I am telling you that it is not possible. Please change
that policy; please change yourself from this pervert economic policy. With this, I thank

you and hope that you will consider my suggestions. Thank you.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, [ have a point of propriety. When
this House is discussing the Finance Bill so seriously, the Finance Minister is not just
present, but sitting outside for the last 40-45 minutes. ...(Interruptions)... He should be
here to listen to this debate. ... (Interruptions)... He is not the Minister. ... (Interruptions)...
He is in the Central Hall. He should be here and listening to this debate very seriously.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: There are two Cabinet Ministers and an MoS.

SHRI MADHUSUDAN MISTRY: That does not mean anything because he has to
answer. ...(Interruptions)... This House is being undermined. ...(Interruptions)... It is a

very serious issue, Sir. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY; THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRIMATI
NIRMALA SITHARAMAN): Sir, the Minister had come here. The Finance Minister was
here. He informed the House that because there is a finance related business in the other
House, so he has to go there. There are Cabinet Ministers present here. I am here promptly

taking notes. I think the Congress Party should ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It is not Congress Party. ...(Interruptions)... He is a

Member. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: I am sorry to say that he is undermining the
importance of this House. We are so seriously discussing the Finance Bill, if he is not

present here, then what is the point of discussing it? ... (Interruptions)...

SHRI P. RAJEEVE (Kerala): If he is sitting in the other House, then it is okay.

...(Interruptions)...

SHRI MADHUSUDAN MISTRY: He has been sitting in the Central Hall for 40-45

minutes.
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MR. DEPUTY CHAIRMAN: The Minister has said that the Finance Minister is
in the other House. We have to take it like that. The MoS has said that he is in the other
House. ...(Interruptions)... We have to take it like that.

SHRI MADHUSUDAN MISTRY: He is doing PR work in the Central Hall for the

last 40 to 45 minutes. ...(Interruptions)...

ot e e : A Sft, seR fifte wifeer 9 21 ...(caaum)...

it FER[E FreAll  RIT MY SHHT ST I dTel 87 FIT $HBT I AN oA o
drel 87 3MUT JAT, S8R A AT dicf 78 &1 D] Sd1d a1 Bl RIRERT SoRT 92 &t
21 ...(=a9T)... He has to be here to listen to all these speeches. ...(Interruptions)... We

cannot be taken for granted. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Mistry, you made your point. That is okay. It is
taken note of. ...Please wait, SHDI HT(’QA\?H Hl SITQT, g 3T

SHRI MADHUSUDAN MISTRY: I can very well understand if he is doing any

legislative work and so on. He is talking in the Central Hall and doing his PR work.

MR. DEPUTY CHAIRMAN: Don’t make such allegations unless you are
...(Interruptions)... See, MoS has made it clear. ...(Interruptions)... 1 have to take it like
that.

SHRIMATI NIRMALA SITHARAMAN: Mr. Deputy Chairman, Sir, I object to
the remark that there is some ‘public relation work’. The hon. FM had appeared in this

House and spoken. I object to this expression ‘public relation work’.

MR. DEPUTY CHAIRMAN: Mr. Mistry, you have made your point.

...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: 1 object to this kind of remarks.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Mistry, ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: There are two Cabinet Ministers. I am
sitting and taking notes. These kinds of observations are objectionable. ... (Interruptions)...

I object to that comment. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is okay. ...(Interruptions)... Mr. Mistry, you
have made your point. ...(Interruptions)... In the morning itself, it had been decided

that the MoS would be here as the Finance Minister had to attend the other House.
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...(Interruptions)... He had taken permission from the Chair also. ...(Interruptions)... We
have also to ... (Interruptions)... Now, please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)...  have to take ...(Interruptions)... Please sit down. ... (Interruptions)... 1
have to take the words of MoS at the face value. I cannot say anything else. Furthermore,
there are two Cabinet Ministers sitting here. It is the collective responsibility of the

Government. So, that is okay. ... (Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, these remarks should be expunged

from the record. ... (Interruptions)...

SHRI MADHUSUDAN MISTRY: That is not the issue, Sir. ...(Interruptions)... If

the Cabinet Minister concerned ... (Interruptions)...

MR.DEPUTY CHAIRMAN:No;no.Thave givenmy observation....(Interruptions)...
That is okay. ... (Interruptions)... Mr. Bhupinder Singh, you can start. ...(Interruptions)...

it yftiex R (ahifeem) : wEIey, § ST IBf WeT gon § Wis+d 9 & HuR
$B TG B & gl § I8t $© gena I IR W ISy 7 3R 99 7 I B @8,
IT6 IR H B Bl W, Ig Sl 998 ¢ I8 bl 91t o 781 €, I8 Bl urdl &1
@ T8 w8, Rajya Sabha is the property of the people of this country. I&T &9
g S U 8, BART TP &1 Ad, U &l g & fb 89 S golde= oIsd & dl Il
IS BRP AW § MR I aI&T B IR AT €1 §ART &9 &, I8! ART b 2l I9
B e fear gy # SwiiT o {6 oo Ul 9 & Sl 84 e ugandl & b a1t 67
AT B ASMET & q18 W UF 81 BT gig Fferdi S o axma” 181 2| UaT 34i §
6 IRaad & 9t Il § S fUss Iy 8, S96 aR W U g98T it & 9 U@
FHIR Fofg a1 T2 foram S Fahar? ¥R, H I8 Fal 7 & sifeen, sxe iR
SIS A FRES AR BRI 1 s galid €, 379 .Ul &1 geords W T &l
VI BIH! Ig & 8 os gare et 9 €, S8l 91X @l &l 31T ddb I8 sl
A1 o gelltfore Arga @1 sidl 8, #fSRm @1 eIl 8, Siaex w1 gl 87 I8
351 W Bl 91 81 B4 Sl Bles H &d & 84 I8 Al ol Al 341 & forg § S=ile
HOIT b TRAR BT 3P HUR SITQT &I ST BTl ST TH.SMR.TIA.TH. AT, SHhI
319 el TP Dol HNI? ST g8l IR 37Tl AT gy HH R I8 &, S AT gy
BT RIT e BRM? ST 31T STeil #, TeTel #, 3R anfeandy tRar # Sirax &1 & 8
g, d Sl Mgy Siacd B, Id! WA a1 BM? ¥R, MY S § b TP WG a8l
16 AT & o O IR BH YT DI RIGUeE <& 81 1T sNfSen wid IR Afedi
d AT BT &1 IR, Mool ATl BIgel= AT BIgel= & FHT Bis W baid {3l a1
SR I Pls W ST &1 ugd urdnl g9 IR el & oy v a9 88 89R
g @l RaaRe a1 ol IRE o7l § 9d 89R ¥ SU1eT 91.91.0d. gkl &l
THA BT & TRIET BT, AGIRI BTl ST F S EART I &5 § 98 98 ol 2
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[#7t fieR Rre]
A g HAT TN geAdd St 7 3l BT W gg Hal Sff 61 gt foredt g e

HY W B YT 621 BRIS BUT Bl S 8H NI 8, I8 Blgald & fIv & & S
SHd SR H SN Ho b FE-I"T H3 Sl SR a9 ST S|

o=l TR WX, THRICIST & MU BE Folvey URIIY § g917] FsH, T
gl § 11 Sl ATS! 31T UB+Tcl & a8 TSl 319 9 § g AP &, SHD] HIFd g
¥ 3¢ G FYY B T BRER Sl HM bR § gl NS F AR, AR,
TEAYR, TRAT H, o1 AR fawg # Igat gfafgar 21 § swfie w6 5 & i 6
Faeey fpy €, S0 A 981 MY TdeTged BT U dolve’ ol § Hedl arsdl § fb
35T F IS 91 TR folg I =meT (fhewrd SfhlRie) &l daiferse &1 &
IT IHBT Y BRAT 8, 39D SR I SITGT &I TRBR DI ST TS 31 F TP
MY Hfice TRUfeaR S19 dF Fel 91 Ui, a9 ddb WRd 907 981 81 Al
Jfee a1 Bl &R gig &1 Fwior 981 81 Adhdn AT Y FI (capital
expenditure) &1 RIT BTeld 87 S oI &7 fha= &% 9 €7 S9 3R & &I o
DI ATATIHT 87

3ITST B9 HHG H FADBR ATY AT AT S A WhS IT 3del] BT A1 ASHR ATY
g, d S & &b 59 ) 89 Sola= H JaR & ol SR &, A1 89 99 2000 9 Qb 81
3fraTSt el 81 A7 BR F Mebeld) qudl © b 8H Ha T AR § Rei? §HD! Iollell
%9 A? TR B8R H AIsC &9 STelll? I8 89 99 $I IR o F F1 &l e B
RTSTTg et TR e IS 11th @I #2012 T GRT 841 @12Q o, I8 AT b
T TE g8 21 Y R U 9 991G f5 S H9 IF IR BT A8 87 R T8
Toars & 5 . AN, I H.ua )., Tohe % sfedr & ufeie ddex
srexefh™ R g8 &rf faar Tm §, 10th @ | S9dT 10 WRAe HHIeH faar
o1, 11th @I H S99 9 WR¥e ddb RagaT faam 11 3R 12th @I & 5 IR¥e & BHTS
H 39 U Y8 BM B b (Y PE W@ 8! I8 W Ue Fel ©, Fs! SR & <
Sl Bl HY wET o1 6 3mg a8t diarerd Uoide iyl w), ofifsen # Afeat € &R
el & feam @ GaE & fag 9 @ rawgddT g1 IS 3R 89 39 doic H
TJHAM <9 B T, dl ITHT Uh SR I8 4l 2l 89 Hed I8d & (b SARI S HY
meed 8, ofed 89 fham & fov, @er Rars & g ik |erd Jaex | o
SHE FRAFHT 8, 376 IR H Fl &H IR 90 ANl &I ded I & 39 99 & forg
TfSST geTs T TRy, offhd 919 89 38R 99 € aI dad ¢ b afsdst & fov sar
g 97 21 81 I8 <9 39 91d ) pH W) gEsiar 981 e Ghdll 39 BRUT <90
TR 3R T & 75 T fHAM 3meT W} &A% N &Y 93 €1 98 HEd & & o
ATgfohel S99 Tl ATsfohdd Pl & ATsfhdd IR HR HdbTadt 8, a 98 MU+ I
S QAT 8, |G F1 aTell 39 g | A AdbTedR 391 X oF Sl 2, ol
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f¥AT 93T SWdT YEdT 8 % IR WRBR Bt HHST o ST B9 grft iR ST
BT BT AT FUIE UIed He bl S9 dd ddb ISP (o SATR BRAT TSl
Bl YRT IRBR 3O 3R G F ST el <ol & df 98 hiedrsord bl dufl
Bl <l Bl H SGRIY HRAT ARl g B a8 Bicarse ol dfeqs! A9 fear @l
uifepe § QI 37T I WY fHAM Pl o7 DI FaAT B3| H dradl § b IRT da
TE AR AR ARY G9E JE AR G 9 QY B RGB! AEA B, I8 TE TN
TS| AR, ERT YR SRSH & 3R Y & Jaed &, Ry gqry -+ o a6
GEIE

YT 21 Sff 7 =i B B1 91 Hal &1 g8 I91 5 ot o fagsh a1 7 9o B,
I8 HEl A WAl B 98 3! 9_Al A AT B (Time-bell)

MR. DEPUTY CHAIRMAN : There is one more speaker from your Party.
SHRI BHUPINDER SINGH : Sir, I will conclude in two minutes.
MR. DEPUTY CHAIRMAN : Okay.

SHRI BHUPINDER SINGH : Sir, that black money generated here, in our
country only. Also, the black money is in demand here only. H31 ARG, 3R 3T
JMIeT |l Tefe T TS, MY Rt Tele offt @1 a8 & &5 # 30 o & & o
3R 70 9@ F1 B ARG § U HRIS RI  T81 SO 59 a1 DI P el
ST 9 a1 1 DI W1 oI 91et Tl Sl ? 9, B B a1 TRUTN
27 H 3T I TR AT ARG SN G §a1 & [ PRRM Bl S F1 87 3119
PR 5 FEd 8, TR J s, TR SLELW. - I 99 T & forg <1 & ami
F U™ M AE 81 S IS F1MRY, I HUYST A12Y, SW AGM A1y, ITP &R H
dTge A1BY, SHP e DI WM MYl AR, AT PUNU Bl RIGRIG 9gd 3T 2l
3T 3 3TSH] b 3BT WHT RT T81 4gd U1 Y81 87 IHB! PRI BT =118V
IH Bl X8 Tl Bl Adh I FIwA B! ATfRT

AR, § 3 ¥ UIdERd ol b R H Fded AT AT A9 1980 H SR/
e Uael, NS R Y Uo® & AN Bl golib” a1d $I ofl, 3@ BINTG,
AT Bl 9 A BR 0 IR H §9 5 Weq Bl JelldR d1d BIY| A9 gaqTd b
P & el A SH P! BI3C 98y TAI, HI FoTs TS IS o UM PIC H gl gl
21 TP I & T e B Fhel, Il 99 IR H PR 9 o1 Fahcll 81 IAD
IR RER RIS of el Bl b U e 39 IR 91d 81 B Ahdl Ig BIhT
UYLl 81 BHRT F2a1 89 W I8 |aTel Yol 8 {6 ARE &1 elldba= & A2 AT AN
TR FHT H RIT A &7 Y g & 3 H MY T 91 &1 B Fhl ? Ig Sifed
H Bl 3T IR ARD 81, Fie &1 39 Sl WHR =B, g PIs el &I gl 8, §
e | I8 e &A1 F1Edl g ...(9T Bl "), W, ARCAl H I§ Pl asdl §




692 Government [RAJYA SABHA] Bill

[+ fiex Rre]

o5 SeTadh Hiolae &I 3Fd Hiolae "Ivd Sy iR 89X NfSen #, Yad S 969
B! g3 8, dIg-S[INe A INTEl aF e Yol g+ &1 9d ganl &, s
foTg 1590 BRTe BN BT ATheT 8, IqP ¢ # ARG B b PR T 4RA
o A1 ArEd 8 SR me #Al S @1 3R IE §99T B, Al Uss Il & d%
M & SIRTY, g=Iarg |

SHRI Y.S. CHOWDARY (Andhra Pradesh): Thank you, Sir, for giving me this
opportunity.

Sir, everyone knows regarding our country’s situation which has been there for the
past ten years, in 2004, when the NDA handed over the charge to the UPA Government,
as a matter of fact, we were to get into the list of ‘super-power’, whereas, at the end of the
decade, the tenth year, the UPA successfully brought our country to ‘zero power’ status,
which has happened for various reasons. These were discussed time and again, i don’t
want to waste the time of this august House by repeating them.

[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) in the Chair.]

However, Sir, at last, the NDA has brought a balanced Budget which is focused
on the long-term solutions rather than short-term solutions. Undoubtedly, this Budget is
projecting some light at the end of the tunnel for our nation. However, Sir, the Finance
Minister should have increased the Budget for our Defence production and Defence
research. Otherwise, we have to depend on imported items, which will be a drain on
our foreign exchange. Hopefully, there will be some increase in Defence research area,
which will definitely improve the manufacturing sector. In turn, that will generate better

employment which will improve our economy.

Asyouare all aware, if you See our foreign exchange for last one decade, particularly
dollar-rupee, the rupee has depreciated by almost 50 per cent against US dollar. So,
there is a need for us to balance our imports, whereas, we have no option but to import
hugecrude. But I am afraid that in the near future, our other imports may cross the bill of
crude imports. If you See our infrastructure projects and infrastructure companies, hardly
one-third are in good shape. More than two-thirds of the projects are running half-way
or they have been completed only 25 per cent or 30 per cent. This is the situation with
various projects whether you take railways, roads, coal, mining, power, petroleum or
any other projects. Unless these projects are kick-started, re-started again, by correcting
the policies, this economy may further drag. So, I request the Finance Minister to focus

specially on restarting all these projects.

As we are all aware, only industrial development can give more employment which

will definitely improve our economy. Then, Sir, there is financial inclusion, which is very
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important for inclusive growth which though started by the UPA but, unfortunately, they

have not taken it anywhere. It is also midway. There should be focus on improving that.

We wholeheartedly welcome the hon. Prime Minister’s policy. ‘Less land, less time,
more crop’ mantra definitely boosts the agricultural products. The farmers will definitely
be very happy. That is possible only by educating every farmer about the seeds, pesticides
and fertilizers. Generally, if one looks at the Budget, across the country, the hon. Finance
Minister has balanced many areas, particularly, taxation and advance ruling in the case
of multi-nationals as well as domestic companies, which helps corporates make quick

decisions about investments.

Sir, I now come back to both the Telugu-speaking States. This reminds me of my
82 year old father who sent me a message. He was witness to our nation’s struggle for
Independence. At that time, he felt he never had anything except a bright hope that the
country would be achieving many great things. He also witnessed Andhra being separated
from the erstwhile Madras Presidency. He mentioned that even then he never felt any
difference. He was also witness to the merger of the Andhra region into Andhra Pradesh.
...(Time-bell rings)... Sir, I need more time. In fact, I had requested the BJP to give up

some of their time because I am not blessed with enough time! And, they have agreed.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): But, my hands

are tied.
SHRI Y.S. CHOWDARY: Sir, please allow me to complete.

So, he mentioned that he never felt any difference then, but he did mention that
he was afraid of the fate of the Telugu-speaking people, because the State had been
divided in a most unscientific manner. Whichever be the Government, once it is elected,
it should think more about the betterment of the State and the nation, whereas the UPA
Government has done it in a most unscientific manner, which has left both the States,
Andhra Pradesh as well as Telangana, in a most disadvantaged State. At one point of
time, just as ‘A’ is the first alphabet, our State used to be the Number One State in many
fields. Unfortunately, we have now lost that position. In the case of power, we are in a
most disadvantageous position. Most of the power projects in the State of Andhra Pradesh
today are not producing power because of the policy paralysis on fuel supply. It is there
everywhere, be it power, education or cadre division. Even officers don’t know till today
where to go, what to do, what to plan, etc. These are the main problem areas. At the same
time, this august House is aware that the then Prime Minister, Dr. Manmohan Singh, had
promised a special status and an industrial policy based on the Bundelkhand model. But

this has not been started till today. Hence, I would make a request to the hon. Finance
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Minister. In fact, we were all hopeful that the Finance Minister would include all these
things in the Budget speech, which are definitely missing. We are hopeful that they would

start after this Budget Session is over.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Now, please

conclude.

SHRI Y.S. CHOWDARY: Sir, today students are also not in a position to pursue
their studies. Admission to Engineering colleges has been stopped, because of the lack of
a proper policy and other reasons in the State of Telangana. Whatever decision they are
taking is not good for the country. If we spoil the life of a student, it is surely going to

affect our nation in the near future.

Then, Sir, GST must be brought in, with immediate effect, in our State, because the
erstwhile Andhra Pradesh State is dependent on the inter-districts trade. Now, today, any
raw material coming from the State of Andhra Pradesh to Telangana attracts a 2 per cent
CST and whatever Telangana State is producing and selling to Andhra Pradesh attracts
2 per cent CST again, which is becoming totally unviable. Surely, the Finance Ministry
should think about bringing in GST immediately to, at least, give some kind of a solution

to the problem. Otherwise, many of the industries in both these States would suffer.

Sir, you may be aware that the State of Andhra Pradesh started out with a deficit
budget of ¥ 15,000 crores, which needs to be immediately made up, but against which the
Finance Minister gave hardly ¥ 1500 crores. It is definitely not sufficient. Then, Sir, there
is one more important point. There is no capital in our State. Capital development is, of
course, a part of the overall State development. Unless we do uniform development of the

State, it is very difficult to sustain...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Mr. Chowdary,

please conclude now.
SHRI Y.S. CHOWDARY: Please, Sir.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): We have other

speakers too. There are many other speakers left.

SHRI Y.S. CHOWDARY: Sir, we are in a minority today. We must get a little bit

of time more.

We need to get the Capital Development Fund from the Finance Minister urgently.

As regards the Right to Education Act, for the namesake the UPA Government passed that



Government [ 30 July, 2014] Bill 695

Bill. But what is the use of it? You will get right to education, but there is no budgetary
support for schools and colleges to support the children. That also has to be addressed.
Sir, definitely, the country requires a master plan and blue print to address all these issues,
then only can it improve and focus on health care, education and employment which,
in turn, definitely contribute to our economy. Lastly, Sir, I would like to bring to the
notice of the Finance Minister the expenditure of corporate social responsibility. Two
per cent or whatever is mentioned, there is no point in putting two per cent after tax
payment. It amounts to cost. If you add 30 per cent tax on that, the cost is 2.6 per cent.
Therefore, I request the Finance Minister to consider allowing this two per cent as pre-tax

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude.
...(Interruptions)... You have taken double the time allotted. ... (Interruptions)... You have

taken double the time allotted, Mr. Chowdary. ... (Interruptions)...

SHRI Y.S. CHOWDARY: Finally, I request the hon. Finance Minister to quickly
expedite everything whatever they have committed in the Andhra Pradesh Reorganisation
Bill as well as what he has mentioned in the Budget. Unless the youth are put into proper
usage and unless they get proper jobs, the situation will be very difficult. They will all join
the extremist movement. Already, both the States are suffering from naxalite movement.
So, I request the hon. Finance Minister to support and consider these States, especially

until we get a level-playing field. With this, I support the Budget.

SHRI PRAFUL PATEL (Maharashtra): Sir, I will be brief. I have spoken on
the Budget earlier, so I won’t give you a chance hopefully to press the bell. Sir, few
issues which I think merit the attention of the Government. My esteemed friend, Mr.
Ananthkumar, is here. He was my predecessor and I am sure the Government will get
some wisdom from him also in terms of aviation. There are one or two issues which
require some attention. One is the tax on fuel. The ATF has been a long-standing demand.
Vayalarji is also sitting here and, I am sure, he will also agree that it is the subject of the
States where different taxation exist in different States starting from zero to four per cent,
to 20 per cent, 25 per cent, 28 per cent and 32 per cent. So, that has taken its toll on the
aviation industry’s health. And also the theme and the motto of the Government, which I
could gather from the speech both of the hon. Prime Minister and the Finance Minister,
was that tourism is a focus area of this Government. So, I think a big anomaly would
be not to bring a uniformity in the ATF by way of bringing it into the Declared Goods
category. There had been an endeavour in the past to talk to various State Governments.

I also had undertaken that exercise. And I remember that most States were on board.
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However, the finality to that kind of an agreement or broad consensus could not have been
arrived, and, therefore, I would urge you to continue to endeavour to bring ATF under the
Declared Goods category. We have brought earlier aircrafts which were operating with
80 seats and less in the Declared Goods category. The ATF consumed by those categories
of aircrafts should be universalized for all categories of aircrafts. I think that would be a
very important step. Even I read somewhere in the statements about MROs, Maintenance
Repair Organisations, being incentivized. If a plane of India goes to a foreign country for
service, there is no service tax or other taxes on that. You pay foreign exchange because
that plane goes there and comes back. But if that same activity is conducted within the
country, the organisation, which is doing that, is taxed on the basis of providing a service
and other local levies. I think, it is a self-defeating exercise. Unless and until we make
it a level-playing field, our planes will not be serviced in India. We will lose that kind of
opportunity for creating employment and infrastructure. I know about many such facilities
which have been set up in India, but for want of adequate work and because of high taxes,
they are not used. Those same aircraft go to Sri Lanka. Sri Lanka has set up a very big
facility right next to us. Most of the aircraft of many private airlines go to Sri Lanka, but
they do not go to our own MROs which have been set up in Hyderabad, in Hosur and in
many other parts of the country. An MRO facility in Nagpur is just about to come up. So,
I think, it would be something which would be very much logical. Otherwise, you are
anyway losing that business. You should create an environment where you can facilitate

the setting up of more MROs and more business in the country.

There is one more anomaly and, I think, this can be remedied very immediately. In
fact, the Minister can reply to this. When one goes for learning medicine, engineering,
law or any other educational field, one does not have to pay any service tax because
educational activities are exempt from service tax. But in the case of pilot training, which
is also an educational activity, there is a service tax on that. As a result of this, no new
flying school is coming up. The flying schools, which already exist in the country, are on
the verge of closing down because the student has to pay a 13.5 per cent service tax and
that additional cost is a high amount. When it is compared with the rest of the world, the
students, instead of studying in India, are going abroad. Again, the Government is paying
foreign exchange because education is a freely-allowed activity and our own flying
schools, which have been set up in our country, are closing down one by one. So, I think,
itis a very logical thing. It is an educational activity. A flying school is not being classified
as an educational activity. I think it defies logic. I would urge the Minister to look at this

also and it is something which can be acted upon very immediately.
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Sir, the Tourism Minister is sitting here. Of course, my dear friend from Goa, the
Tourism Minister, has different views on tourism, including whether it is going to pubs
or going to the beaches. But notwithstanding that, if this is how he is going to incentivise
tourism, it is a different thing. Here, I am just talking of the hotel industry. Why does
tourism flourish anywhere in the world? Tourism flourishes anywhere because you offer
a hotel for various categories, right from the budget hotel to the most expensive hotels,
at an affordable price. It is also available in India, but still the number of tourists in our
country is not going up. The reason is, that we still do not have affordable multi-model
tourism packages available in our country, whether it is transport, accommodation or other
facilities. It is still not as incentivised as it is in many other countries of the world. Many
small countries offer such fancy packages. In fact, Jayaji would know that most people
from India go to Pattaya, Bangkok, etc., for weddings. They go to Bali for weddings.
They go to other places for weddings. I am not talking of a general class of people, but
those who can pay, why do they go? They go to other countries because it is cheaper to
book a hotel there than booking a hotel in India. So, that is also a factor which must be
kept in mind that in our country, hotels are still very expensive, and for that, you must try

to find a solution and give some kind of incentive.

One sector, with which I have been associated, is the auto sector. The Government
has extended the stimulus package, which had been given till June, up to December. Now,
automobile sector is a capital-intensive industry. It is not like a small convenience store.
Here, serious manufacturing activity requires setting up of big industrial plants. It is 25
per cent of India’s manufacturing GDP, which is not small in terms of both, revenue to
the Government and employment potential to the country. Why should the auto sector
stimulus package have been extended only up to December? Why could it not have gone
up to March? Then, you could have spelt out a long-term plan of the Government that
yes, you want to support the automobile sector because it is a very important activity in

our country.

Then, I come to my next point. Because of shortage of time, I am making it very
brief. In the Defence procurement, I am happy, the Government is opening up the Defence
sector. But I just read the other day a decision of the Cabinet Committee which said that
there are some transport planes which are to be bought by the Indian Air Force. It is good.
But you have made it only for the private sector, which means that the PSUs cannot even
compete in a tender. That situation is something which is ridiculous. As the then Minister
of Heavy Industries, I had taken up this issue with the then Defence Minister. The issue
was yet to be resolved and this Government has come and immediately announced this

decision to go in for the tender and procurement. I am happy and I am okay with that,
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even if you allow the private sector to get the tender eventually through a process, no
issues. But debarring the public sector from even participation is something I would urge
the Government to look into. Since the hon. Finance Minister is now here, I would urge
him to look into it. Sir, the issue was of buying transport aircraft for the Indian Air Force.
You are also the Defence Minister, and, therefore, I can address you as the Leader of the
House, as Defence Minister and also the Finance Minister. Sir, you have allowed the
tender to go through, which is fine; private sector to compete, absolutely understandable,
but the public sector not even being allowed to participate in the tender is something

which I find ridiculous, and, this anomaly must be rectified.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude.

SHRI PRAFUL PATEL: Sir, now that the hon. Finance Minister has come, let me
say one or two things more. Sir, there are a lot of sovereign funds in the world. Abu Dhabi
has, Qatar has; many countries have huge sovereign funds, and, actually those are the
funds, which the Government of India should actually tap for the development of large
infrastructure projects. There are many infrastructure projects, which, otherwise, are really
not viable in an absolute commercial sense, and, if you really want to have major projects
of great national importance coming up, you must tap into these big sovereign funds of
major countries. | think, that would be a step in the right direction. ...(Time-bell rings)...
Those funds can only be tapped if you give them some kind of preferential treatment,
some kind of treatment away from the existing ones because these are Government to
Government transactions. I am sure, you would have looked into it but for paucity of
time, may not have really been able to dwell upon it in the Budget. I request you to look

at it as a serious activity in the days to come.

Sir, my last point relates to slum rehabilitation. Sir, in your Budget speech, I read
that you allowed some CSR spending for slum rehabilitation. Sir, only CSR will not
solve the issues of slum rehabilitation. We come from Mumbai. My esteemed colleague-
Murli ji, Jaya ji, and, many of us, have our roots in Mumbai. Sir, sixty per cent of
population of Mumbai is living in the slums. It may be the financial capital, it may be
the biggest city of the country in terms of wealth but it does not reflect anything on the
ground. And, if CSR solves the issue of slum rehabilitation, I would welcome it. I think,
the one area which really needs to be looked into is that the slum rehabilitation should be
treated as an infrastructure activity so that funding is available for that; taxation benefits
are available for that. Until and unless, we look at it as a comprehensive package to be
dealt with separately, and, I am not talking only about Mumbai because we see in many

other cities of the countries, many slum pockets...



Government [ 30 July, 2014] Bill 699

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Okay. Thank you.

Please conclude.

SHRI PRAFUL PATEL.: Sir, big cities attract people from all over the country, and,
therefore, they tend to have more slums, and, those slums need to be addressed at some
given point of time. So, I would urge you to look at that activity as part of an infrastructure

project, which can be dealt with in a very different way.

Sir, my last point is relating to Government to Government relationships, we have
many transactions. Let us take the example of Bhutan. Hon. Prime Minister went to
Bhutan. I am aware that between Bhutan and India, we have a longstanding partnership.
We give them extended credit. They set up power projects, hydro-power projects, and,
in turn, we buy power from the Government of Bhutan. We have great friendship with
them and it should be strengthened in the right way. In that sense, the Prime Minister
went there. But when we extend the credit, we should also insist that on Government
to Government basis, our PSUs are able to get the benefits of the procurement they
will be doing on account of setting up those power plants. BHEL in the past has been
getting some of those orders from the Government. ...(7ime-bell rings)... But, now, in
Government to Government transactions, we have stopped mandating these kinds of
procurements through the PSUs. I think, it is important that the Government, at least,
where it is extending a line of credit to another Government, should also mandate that
the procurement should be done through an authorized Government agency of our own

Government.

Then only, it would be worthwhile to extend that kind of credit to any friendly
country. With these words, Sir, I am sure the hon. Finance Minister will look at all these
suggestions very objectively and in the larger interest of the country, we have all looked
upon the Budgetary exercise as something which is ongoing, which is important, and we

support it. Thank you.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Thank you. Now,
Shri Naresh Gujral; not there. Shri D. Raja.

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. I will confine myself to the Finance
Bill passed by the Lok Sabha. I would like to raise a few pointed issues for consideration
of'the Government and the Finance Minister. Sir, it is the primary task of any Government.
The primary task is resource mobilization; the primary task is revenue generation; the
primary task is equitable distribution of the revenue generated by the Government. But I

find that the Government falls short of expectations of revenue generation and resource



700  Government [RAJYA SABHA] Bill

[Shri D. Raja]
mobilization. I begin by quoting the Finance Minister who stuck to the world figure of
reducing the fiscal deficit to 4.1 per cent. He does not say how he is going to do this. He
simply said that he expects more tax revenues this year. If tax revenues are not more, what
he will do, he does not explain. It is obvious that the Government is going to tax more
on the goods and services given to the people. That is the only option. Sir, take the case
of service tax. The Government has continued with the service tax which fetches some
1.4 lakh crores of rupees. It would have been better if the Government had taxed the
richer sections, the corporate houses directly and raised the revenue directly and openly.
But the service tax has fallen equally on the billionaires, on the rich people and, at the
same time, on the poorest of the poor people. The tax hurts the poor people; the tax hurts
the farmers; the tax hurts the salaried classes of our society. The Government should
have the courage to levy more taxes on the rich and the corporate houses. There could
have been some income tax method instead of levying taxes on the middle classes. Sir,
coming to the customs duty, Government will have to seriously consider certain things.
In the name of giving customs duty concessions or import concessions, there is revenue
forgone. Your Economic Survey for 2013-14 clearly admits on page 62, “the magnitude
of tax expenditure or revenue forgone from Central taxes is showing an upward trend
in recent years”. This is Economic Survey. Sir, if you See section 25(a) of the Customs
Tariff Act, 1962, it allows the Central Government to grant exemptions in the customs
duty to individuals and corporate. Revenue foregone statement of 2012-13 and 2013-14
shows that ¥ 2,60,008 crore in 2012-13 and ¥ 2,66,197 crore in 2013-14 were exempted.
I am not blaming you. You inherited such an economy from them. But I do not See an
alternative from you. You are just substituting them. That is where I have a problem with
you. You cannot be a substitute to this Government. You have to follow certain alternate

policies. This is my serious criticism.

Sir, for instance, ¥ 61,676 crore were miserably exempted from the customs duty to
be paid by the jewellers and diamond traders. I will tell you the reason why I am referring
to this. If I am wrong, I stand corrected. Somewhere Amartya Sen made a comment. He

says that it is ridiculous to give such an extravagant exemption.

SHRI ARUN JAITLEY: This question has been repeatedly raised. You should
realise what it is. Diamonds come into this country for value addition. You have in Surat
and other places a large diamond industry. The cutting and polishing of diamonds take
place here and then they go back. They come into this country only for value addition.
So, you don’t tax it. And if you start taxing it, nothing will come into the industry. The

whole diamond trade will close down. Now to consider that as tax foregone in favour of
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diamonds is wrong, because you only have the value addition here. You can tax the value
addition in India because these are diamonds which come from outside. They are polished

and sent back. So this is not a concession which is given to anyone.

SHRI D. RAJA: You can revisit this issue. If there is some amount of truth in what

others are saying, the Government can, with an open mind, reconsider that.

Sir, if you See the total exemptions for the year 2012-13, they were X 5,56,235 crore
and for the year 2013-14, it will be ¥ 5,72,923 crore. This is revenue foregone. I am not
saying that. Your Economic Survey says that it is revenue foregone. If the Government
can succeed in collecting this revenue, it can help the economy. You can address many

issues that our economy is facing today.

Sir, the other important point which I wanted to tell you is this. Even during my
Budget speech I thought I should raise it and I raised it. During 2007-2010, Indian banks
were allowed to go for certain agreements with foreign financial institutions which they
call foreign currency derivatives. I think our Finance Minister must be aware of this.
The extent of loss suffered by bank customers and Indian economy on account of such
dubious contracts at the behest of these banks is huge. There are some litigations in some
courts. In the United States of America, the United Kingdom and other countries, suo
motu investigations were conducted on this issue. The Government of India can think of

conducting some investigation into the issue. It is a very serious issue.

Now you are allowing 49 per cent FDI in insurance and you are asking for liquidation
of Government equities in public sectors banks. You are allowing 49 per cent FDI in
defence. I think these are all very retrograde steps. In an economy, as we are today, the
fundamentals of our economy are our public sector undertakings, public sector banks and
public sector insurance companies. We have been saying that you cannot weaken these
fundamentals. When Mr. Pranab Mukherjee was Finance Minister and when he was sitting
on the same seat where you are sitting, he said that he would safeguard the fundamentals
of our economy. Even the then Prime Minister, Dr. Manmohan Singh, acknowledged that
because of public sector banks and public sector institutions, India could withstand the
global financial crisis which originated in the year 2008 in the US. Now, you cannot do

the same thing.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Mr. Raja, please

conclude.

SHRI D. RAJA: I am concluding, Sir. As my friend, Shri K.C. Tyagi, said, you

cannot start de-nationalisation of our banks or our insurance companies. [ know that
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LIC, GIC, etc. are doing excellent job and they are doing extremely well. They help
the Government in investing their huge resource mobilisation for various projects of the
Government. Why should they be weakened? All those failed insurance companies from
the West and the US are looking at India as a big market for earning big money and
super profit. There, I think, the Government will have to act with an open mind. As a
person, I do not have great expectations from you because what is the alternative you
have to the policies pursued by the previous Government. You are just substituting. You
can blame everything on the previous Government. I do not take any objection. They will
have to be blamed. They are responsible for the bad shape of the Indian economy today.
But, when you have taken over as the Government, what are you going to do? That is
where my questions arise. You will have to reconsider the service tax or the customs duty
exemptions and in the same way, you will have to address the issue of foreign currency
derivative. It is a very serious issue. So, Sir, if the Indian economy has to be saved, the
macro level policies need to be reviewed and mid course correction will have to be made.
I do not know whether under your leadership, the Finance Ministry will undertake this job
or you will move more right wing than the Congress did. This is a big question before us.
So, I plead with you because now you are in the Government. You will have to act with
an open mind to review the macro level economic policies which the Congress pursued so
far. Then, you will have to be prepared for post correction, otherwise you will have to face
the wrath of the people. Already, there are indications. On the one side, you are granting
absolute independence to the corporate capital and big business; on the other hand, you
are giving all indications that the rights of the working people will be restricted and there

will be amendments to the existing labour laws.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude,
Mr. Raja.

SHRI D. RAJA: With this warning and caution, if you proceed on this path or
trajectory, you will have to face the wrath of the people very soon. That is my warning.
I want to be cynical. If I am wrong, you prove me wrong. With these words, I conclude.

Thank you very much.

SHRI SHANTARAM NAIK (Goa): Sir, the Finance Bill is a reflection of what you
promised in your Budget Speech, and obviously so. Therefore, there are amendments to
the Income Tax Act, the Customs Act, service tax, etc. These proposals are included in
your Finance Bill. But, a large part of the promises that you have made in your Budget

is outside the scope of the Finance Bill. That is because your major proposals are hidden
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under PPP model and that PPP model will require a Budget which, I roughly calculate,
will be ten times the annual Budget of the Government of India. We do not know at
present how much Budget it will require. So, all these Budget requirements are outside
the scope of the Finance Bill. Today, how are you running the PPP model? It is simply
by agreement. Each Ministry drafts agreements as per the requirements. There is no law
governing those agreements. Therefore, it amounts to squandering. We are squandering
a large amount by providing agreements. How do you face litigations? Obviously, many
entrepreneurs will go to the courts on this very issue. When you don’t have a law, only an
agreement which has no basis of the law, how do you.face litigations in courts? Therefore,
to strengthen your PPP model, or, whatever it is, in fact, it is too much; you require a
strong legislation for the purpose which is not there. Therefore, I am saying the proposal

is outside the Finance Bill.

Secondly, the motto of this Government is “Minimum Government, maximum
governance”. But eventually you want to show after one year “No Government, no
governance”. This will be the situation. Why did the Prime Minister speak of three layers?
Which are the three layers? Did you amend the business rules of the Government of
India? As of now there is a procedure. A file will move from X to Y and Y to Z. Unless
you amend the business rules of the Government of India, you can’t speak of three layers,

or, two layers. So, your proposal has to be better perused.

Earlier, the Prime Minister was the Chief Minister of the Gujarat State. There was
only one layer, not even three layers. The party used to approach the then Chief Minister
of that State, and things were done. There was not much scope for the Secretariat. The
one person who was deciding was the then Chief Minister. Therefore, the policy of the
Government is not even three layers. Actually the hidden policy of the Government is
only one layer. Earlier, there was a meeting of Ministers and Secretaries together. When
a meeting of Ministers and Secretaries take place together, it gives a signal that Ministers
have no role to play virtually. It will be Secretaries who will be deciding and who will be
reporting to the Prime Minister directly. Again, it will be one layer. Therefore, one has to

be careful when we speak of layers.

Then, the FDI in Defence has been hiked from 26 to 49 per cent. Have you made
any assessment? The arguments are that earlier we used to get defence equipment from
foreign countries. Now, those will be manufactured in India. Defence is a very serious
matter. Unless the Government of India has made a deep study that this hike to 49 per cent
is desirable from security point of view, it can’t go ahead. I am not opposing it for sake of

opposing. But one has to study and make some assessment.
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Then, bank recapitalisation of I 2.4 lakh crore by 2018. How are you going to
get this equity fund? Wherefrom? As far as this equity fund is concerned, there is no

roadmap. It has to be very careful.

I would like to ask whether the Government of India has changed its policy with
respect to the National Highways. The National Highways are supposed to be constructed
by the Government of India. Then, district roads, village roads and State roads by the

State Government.

As the days pass by, the policy is going to be changed. The other day the Prime
Minister went to Goa. He has inaugurated the new third Mandovi bridge on the National
Highway. I want to know under which scheme this project has been taken up. I would like
to know whether the National Highway No.17 on which the proposed bridge is coming
has been given up, or, the policy has been changed. In Mandovi, there is a Zuari bridge
which has been proposed. There is a big project proposed in the North Goa, Patradevi,
it should not go up to Pollem South. The National Highway road was supposed to be
completed by now. But the then State Government people created hurdles in the National
Highways project. As a result, the project could not be completed. Therefore, what is the

policy of the Government in regard to National Highways?

Coming to black money, Sir, they had promised what not during the election
campaign. It appeared as if they were going to bring back black money in eight days’
time. But, we all are aware that Switzerland has got certain strict laws, which involve even
referendum to be taken on legislation. I would like to know whether any referendum with
respect to legislation on transparency has taken place. [ would also like to know whether
the Government of India is aware of it and pursuing this matter with the Switzerland

Government.

SEZ is an important aspect. Special Economic Zones are now sought to be revived.
But many issues regarding SEZs are pending in different courts. As I said earlier, these
entrepreneurs, who indulge in industrialization, take the Government to the courts from
time-to-time on every issue. Issues of three notified SEZs, which Goa opposed, are still
under litigation. Why did Goa oppose it? We said, “We are not interested in SEZs and
de-notify them.” We said this because the entrepreneurs did not promise any jobs to the
Goans or the local people. If you are willing to set up an SEZ, you have to promise a
certain percentage of jobs to the local people. Sir, we give them property worth,crores of
rupees and in turn we don’t get even fifty jobs. If SEZs don’t give jobs to the local people

of the State, they are of no use. Therefore, we have opposed it. But the entrepreneurs have
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gone to courts and they have also taken the Government of Goa to courts. Unfortunately,
this Government and similarly the State Government there are very much inclined towards
industrialists. The Chief Minister of Goa has made a statement that 30 per cent of the SEZ
land, if it is de-notified, will be given to the entrepreneurs. In fact, the entire land should
come back either to the owners of the land or some public project should be installed on
that land. What is the sense in giving back the land to the entrepreneurs, who have taken
the Government of Goa to the court and refused to surrender the land? These things have

to be looked into.

Certain promises have been made to Goa regarding new medical college, one AIIMS,
one IIT, an international convention centre, etc. Now these three-four announcements
have been made. We are not against this. But let the Government of India give some time
schedule by which each of the promises are fulfilled. Getting land in Goa is not that easy.
To get land for NIT in Goa is very difficult. It was difficult even during our tenure. We
are not getting land for NIT. Is the Chief Minister going to get land for AIIMS and NIIT?
I wish him all the luck. We are all for that. But the Chief Minister must try to ascertain
from where he is going to get the land. Then IAS officers are not working for the States,
I am sorry to say this. They are not helping, whichever Government is there. Therefore,
we have asked for a special cadre of All India Services for Goa. I have been shouting for
the last three-four years. But the present Government in the State was objecting to it by
saying that we do not require a special cadre. Now the Chief Minister is coming out with
a proposal before the Centre—he is likely to meet the Home Minister — asking for a special
cadre. During our regime, while piloting the Bill, when I requested this from the then
Minister, he said, “Your State Government does not require a cadre. Therefore, how can
I give it?” Now, the Chief Minister is coming with a proposal saying that we do require a

separate cadre for the State.

Sir, if we take the case of mining, who is solving the issue of mining? I do not know
whether the Finance Minister has given any word of promise. There are around 3 lakhs of
people, directly or indirectly, affected by this. I would like to know whether the Finance
Minister has given them any assurance or whether he has asked the State Government
to submit a proposal. Is the Finance Minister in touch with the RBI to help these people
through RBI or other banks? Some modalities have to be worked out to help these people
and they cannot be just left at the mercy of Co-operative Banks. Co-operative Banks are
saying, “How can we do anything? We have to go by RBI guidelines.” These are the
things which need to be sorted out. Sir, I would tell you why this issue arose. The Chief
Minister of Goa, in spite of the fact that he does not have any power under the mining

legislation, has banned mining operations in Goa. It is only after eight days that the then
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Environment Minister stepped in questioning his right to do so, and then, she passed the
order banning mining but her intention was to call for documents. And we got the legal
documents to start mining. In the meantime, the Supreme Court intervened and the matter
is pending before it. But the State Government keeps on making promises every month
saying, “We are starting it next month.” Why is he making false promises to the affected

people?
(MR. DEPUTY CHAIRMAN in the Chair)

Then, Sir, environment protection is very important. It is governed under the
Environment (Protection) Act, 1986. Now there is an impression that all those applicants,
who have applied for environmental clearance, will be given the clearance. Sir, there are
entrepreneurs who have helped the present ruling dispensation and, therefore, they have
been promised that whatever proposals of theirs, which have not been cleared by the
Ministry of Environment and Forests, will be cleared. The other day, Shri Javadekar said,
“Now, everything is online.” Fine, that is required. But he has not clarified that in case any
applicant wants some clarifications or the Ministry wants some clarifications, then, how
to get those clarifications under e-governance. There may be some procedures. But these
things are to be made clear. And there should not be any sort of favoritism or vengeance

as far as clearance under the Environment (Protection) Act is concerned.

Sir, coming to smart cities, what do these smart cities mean? Nobody has understood
it. Many Members wanted to know the definition of what a smart city is. Smart cities are
some new settlements. It appears that some new towns are going to be established and
the existing cities will be upgraded. Now, imagine, 100 new towns to be established and
existing cities to be upgraded! I was calculating it and I feel, at least, ten times the amount
will be required for this. These are, simply, statements made during election times. This
is fenku system. In the fenku system, this sort of promises can be made. You imagine new
towns to be created! You imagine the land, the environment and the resettlement to be
made besides upgradation of existing cities! Can you imagine this? With what Budget? It
is just like ¥ 60,000 crores railway line from Amenabad to some place. It is just like that.
So this involves infrastructural requirement. Infrastructural requirement of a huge amount
is required for the purpose of establishing new townships, new settlements following all

environmental laws etc.
MR. DEPUTY CHAIRMAN: There are two more speakers from your party.

SHRI SHANTARAM NAIK: I know, Sir. I am concluding. Therefore, this Budget is
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only to incorporate amendments to the Income Tax Act, Wealth Tax Act, Service Tax Act,
etc. There are other proposals outside the scope of this Finance Bill which the Finance

Minister has not bothered to provide for. Thank you, Sir.

SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Mr. Deputy Chairman, Sir,
like all previous speakers I will comment on the General Budget also and make pointed
observations on the Finance Bill today. A nation which has faced a decade long governance
paralysis culminating in a battered economy, the first Budget barely after forty-five days
of forming the Government cannot find solutions to every problem. So, the hon. Finance
Minister has presented a Budget which is full of pragmatism for the current year and
optimism for the coming years of the NDA Government. The challenges are many. There
is a decline in growth. Inflation is pretty high and one has to set milestones for a speedy
recovery. Unless inflation is contained, restoring GDP growth will be difficult. It is a
firm will to deal with inflation evidenced by many timely administrative steps taken by
the new Government to curb hoarding, temper prices through calibrated imports and the
coordinated steps that are being planned to face the impending drought situation that are
important, rather than some utterances in the Budget Speech. Now in the context of food
inflation, the main worry is due to food inflation and food grain prices can be tempered
only if the burgeoning stocks with the FCI are diluted. In fact, in the last two days, |
believe the stocks have still further increased and actually we have been having a gigantic,
leviathan set up like the Food Corporation of India with unnecessarily huge stocks and a
crisscross movement across the nation. In fact, if any effective Panchayati Raj concept is
introduced in this country, there is no need for a centralized buffer stocking and we can
attend to buffer stocking at the disaggregated level and inflation can be contained. Now,
one area which gives a lot of anxiety, in recent times, has been the political implications
of the prices of onions and prices of tomatoes. Now, I think there is a need for looking into
the entire functioning of the Agricultural Produce Market Committee Act. Of course, |
am not saying that just delisting of vegetables and fruits from the APMC Act will provide
the miracle. But I think that can be tried out. Even as it is, I don’t think there is Mandi s
control over foodgrains. But, it is not so much on fruits and vegetables. With urban areas
extending steadily beyond their boundaries, the vegetable-growers have all shifted to
hinterland. And, I don’t think that they really come to Mandis. With the result, even the
APMC does not have much of an effect and it is the Adathias who control the entire
market. We should try for a direct interface of consumers with producers in all these
areas, particularly vegetables and fruits without the cascading effect of licences, market
fee, commission, etc. Even as we de-licenced industry in 1991, we should consider

de-licensing agriculture trade which alone can control the high rent seeking by a few
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licenced middlemen. Although Mandis are registering a lot of people, you actually see a

monopsonic control of Mandis by a few middlemen. This is the root of the problem.

Now, I come to macro economic problems in the Budget. Even now our savings
rate is around 32 per cent. With a classic incremental capital output ratio of 4:1, we can
achieve 8 per cent growth if only we channelize savings into proper investments. It all
depends on how we organize ourselves for providing the right environment for this to

happen.

We are all aware of the existing deficiencies in our manufacturing sector. While we
have a leadership in computer software, we have nil or negative presence in computer
and electronic hardware. Besides, there are many sectors where our presence is nil, like
production of armaments, shipping, ship-building, aviation, railway hardware, etc. Our
existing corporate entrepreneurship seems to be lacking ambition to move into these
sectors. It is here that the Budget seems to have succeeded in providing an indicative road
map. For decades we have been skirting the issue on the type of FDI we ought to have,
without harming our sovereign interests. We have been literally pussyfooting on the issue
of Defence equipment FDI. The Budget has taken a bold step by announcing 49 per cent
FDI in this area. The stipulation that FDI in Defence sector will be managed through
FIPB route with full Indian management and control should assuage the minds of eternal
doubting Thomases who have been spreading fears of our security requirements being put
in jeopardy. In fact, I wonder why FDI in Defence could not be extended beyond 49 per

cent with the caveat of Indian management and control.

In this connection, I would like to refer to a speech made by the Chinese Vice
Prime Minister which I happened to attend in Singapore during the Asian financial crisis
days. The Vice Prime Minister of China made a bold statement to the effect that China
welcomes FDI of any magnitude with no holds barred in any sector of their choice, but
with only one caveat, namely, at any time in future if it is perceived that overseas control
of management is working against the Chinese interests, control of management will

compulsoriiy pass on to Chinese nationals.

These are the type of firm decisions which certainly can help us. If China can attract
so much FDI with this type of a caveat, I really don’t know why we can’t do it. So, the
conditionality here that the management will be in the Indian hands is enough to protect

us from all fears about security jeopardy.

Sir, coming to the need to build indigenous capacity in electronic and computer

hardware, I happened to participate in a Cll meeting in January last with the visiting Head
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of a coalition party in the Japanese Government. In that meeting, I raised the issue of
Japanese assistance in off-shore manufacturing hubs in electronics. The visiting dignitary
sounded very optimistic and assured that with Japan crossing the hump in the steadily
appreciating Yen, the time had now come for focussed Japanese assistance in building up

hardware manufacturing sector in India.

Sir, there are some pulls and pushes that dampen entrepreneurial activity in these
new but neglected sectors. One is the inverted duty structure which has crept in, in a
big way, through various Free Trade Agreements which we have concluded in the past
and also those we are currently negotiating. If it becomes cheaper to import the final
manufactured product rather than input raw materials and semi-manufactures, why should
anyone take the trouble of setting up a manufacturing unit, at all? So, there is a need for
a comprehensive review of the Free Trade Agreements concluded earlier with a view to
correcting this anomaly. In fact, | happened to be a member of the Department-related
Standing Committee on Commerce here, for the last two years, and we did study the
existing FTAs and also the FTAs which are being negotiated with the European Union.
I found that in many areas, our interests are not adequately served as compared to the

interests of our trading partners.

One thing which the Finance Minister has done in the present Budget is to ensure that
entrepreneurs invest their savings in manufacturing rather than in bonds and securities, the
Budget has a veiled solution to this problem in para 205 of the Finance Minister’s Budget
Speech: “It has been proposed to remove the tax arbitrage arising out of the concessional
rate of 10 per cent on capital gains on transfer of units held for more than one year.” In
fact, | feel sometimes that Finance Minister could have walked preferably an extra mile,
totally crowding out all other than retail investors in mutual funds. In fact, mutual funds
have been devised for the retail investors who have neither knowledge nor capability
for trading directly in the share market. Unfortunately, we have allowed mutual funds to
provide parking slots for big corporate funds which ought to have been redeployed in the

expansion of the manufacturing sector.

There was an ambiguity on the provision relating to a hike in capital gains tax, in
debt instruments and mutual funds. But, I think, the Finance Minister has already cleared
it in the revised Finance Bill, which was passed by the Lok Sabha two days back. The
Budget has also included certain welcome signals to assist the much-needed investment
in infrastructure. I have always wondered why we have been continuously clueless in the
past in managing the required order of investment in infrastructure, especially when we,
as a nation, are oriented culturally to lesser consumerism and more savings for posterity.
The earlier Budgets have been offering peanuts in the form of tax exempt infrastructure

bonds up to pitiably low level of ¥ 20,000, per annum.
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Sir, it is refreshing to take note of a major departure that the Finance Minister has
increased the 80C coverage by 50 per cent, and also raised the annual investment limit in
PPFs, from the existing permissible ceiling of ¥ 1 lakh to X 1.5 lakhs. Here also, I have
an idea. Why at all is it necessary to have a ceiling on PPF investments? It is okay to cap
tax exemption to PPFs synchronised with 80C ceilings at I 1.5 lakhs, but is it necessary
to block investments in PPFs unrelated to providing an avenue of tax exemption? It is
possible that in the past when PPF offered much higher rates of interest, there was a risk
of arbitrage. But, today, in the prevailing interest rate situation, that risk of arbitrage does

not seem to be there.

Sir, a welcome proposal in the Budget is for involving the banking sector in the area
of long-term loans to infrastructure with permission to raise long-term funds for lending
to infrastructure with minimum regulatory requirements like CRR and SLR. The presence
of the banking sector directly in infrastructure financing will go a long way in helping

our progress.

Sir, many innovative initiatives have been taken in the housing sector, such as,
the augmentation of the deduction limit on account of interest on loan on self-occupied
property, from¥ 1.5 lakhs to ¥ 2 lakhs. Secondly, FDI in low-cost housing incentivised by
reduction of 50,000 square metres to 20,000 square metres, and reduction of 10 million to

5 million dollars. ...(Time-bell rings)... Sir,...
MR. DEPUTY CHAIRMAN: Take one or two minutes.

SHRI RANGASAYEE RAMAKRISHNA: Sir, just two minutes. And, thirdly, there
is encouragement to Real Estate Investment Trusts. These are all welcome signals. I have
only one reservation relating to housing incentives. The stipulation that capital gains roll
over relief will be restricted to one residential house in India appears to be somewhat
harsh, especially for senior citizens in advanced age, who seek to roll over vintage housing
properties into multiple compact flats for use by their expanded family. In fact, it is a very
common sight that people who have been living in those days, when there was no vertical
expansion, they were living in small houses. They sell off their houses or build flats in
the same area. That provides a little more leeway to the expanding family. I really do not
know why this should be curbed. Similarly, there are parents of NRI children, like me,
for instance, who are compelled in their advanced age to shift home abroad for spending
the evening of their lives with their NRI children. So, what is wrong in allowing a person,
who sells his property here, to have a dwelling house abroad? When we are willing to

give more tax incentives on borrowed capital, I do not know why we should curb people,
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who, with their own investments, are trying to solve the housing problem in the country.

Thank you, Sir.
[THE VICE-CHAIRMAN (SHRI P. RAJEEVE) in the Chair.]

DR. K.P. RAMALINGAM (Tamil Nadu): Thank you, Mr. Vice-Chairman, Sir.
I rise to submit the viewpoints on the Bill giving effect to the financial proposals of the
Central Government for the finance year 2014-15. Moreover, I am proud that our Finance
Minister has submitted his first Budget. Through this Bill, I am happy to discuss some

more things.

Sir, the first and foremost task before this Government is to take care of the economic
growth of the country. The blindfolded promotion of public private partnership, PPP,
mode is not good for good governance. The present method of toll collection at toll plazas
on highways is a bad example of promoting PPP mode, Sir. Even on unfinished stretches
of roads tolls are being collected. On so many national highways it is still happening.
You take note of this and ensure that such things do not occur in the near future in other

States.

The next point is regarding lack of vision for economic growth. What target has
been fixed by the Government? Is it 10 or 11 or 12 or 14 per cent? I want a concrete reply
from the Finance Minister in this regard. Time and again our leader, Dr. Kalaignar has
emphasized the need for interlinking of rivers. This Government should not confine itself
just by allotting Rs.100 crores for a detailed project report. You have to proceed further
to give tangible results. Interlinking of the Ganga and the Cauvery is getting delayed due
to the apprehensions regarding availability of adequate finance, suitable technology and
environmental problems. By taking all the stakeholders into confidence, do the needful
and produce some good results. It can be made possible by us. If not NAMO then who
else will do that? Otherwise, we can go on saying ‘Narayana, Narayana’ and nothing will
happen. The Government can very much consider PPP mode in interlinking of rivers. It
will be a welcoming factor by one and all. Instead of PPP in railway stations or PPP in

airports, we can go for PPP in the interlinking of rivers.

River conservation is also a burning issue. It has to be conserved at any cost. But
the Government is only concerned about the Ganga and not about the other rivers. For
example, stretches of rivers like Adya, Cooum, Cauvery, Noyyal, Vaigai, Neyyaur,
Tamiraparani, Bhavani and Palar are also to be conserved. I am talking particularly about
Tamil Nadu. There is no allocation of funds for these rivers. The years from 1996 to

2001 were the golden era for Special Economic Zones, SEZs. At present, it is not given
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adequate allocation of funds. Now the Commerce and Industry Minister is a daughter of
Tamil Nadu. I hope in her tenure the Special Economic Zones will be revived and will

become a major resource for revenue as well as foreign exchange.

The next point is about education. It is very unfortunate to note that no Indian
university has found place in the world level top 200 universities. The recent analysis
has come in so many newspapers. There is not much reference to give boost to education
sector in the speech of the Minister. If a temple is built, Hindus will be happy; if a church
is built, Christians will be happy, if a mosque is built, Muslims will be happy, if a library
is established, intellectuals will be happy, if you open educational institutions and schools,

it will make the society happy.

One more thing that I want to bring to the attention of the Minister is that
after having been given recognition by the Central Government to a university or an
educational institution, in the name of affiliation some State universities are forced to face
many problems. This aspect should be taken care of and steps should be taken to run the

educational institutions as a pleasant experience.

Sir, I am very thankful to the Finance Minister for announcing important tourism
projects for my State. It is my appeal to the Government to take necessary steps for
promoting tourism activities in Kolli Hills in my district Namakkal in Tamil Nadu. The
Treasury Benches, the Finance Minister and others believe in the footprints of Lord Rama
in Sethu Ocean. But I may remind you that a part of Sanjeevini Hill was dropped in the
Kolli Hills. So, you have to believe in that also. You must declare that centre as a place

of tourism.

I'would have been more happy if you had announced more industries and employment
opportunities in the State of Tamil Nadu. In Tamil Nadu — as an example, I am telling —
not all over the country, the undergraduate unemployed doctors are 7,850; unemployed
agriculture graduates are 4554; unemployed veterinary graduates are 1,800; unemployed
engineering graduates are 2,85,000; unemployed arts and commerce graduates are
abut 7,00,000. There are other unemployed persons also, which include para-medical
professionals, diploma holders. All together, in the State of Tamil Nadu alone, it comes
to 17,40,800. These are unemployed youth, who are registered with the Employment
Exchange. These are the figures from the State of Heaven. Some hon. Member said that

there was no unemployment in the State of Heaven. ... (Interruptions)... This is the situation
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of unemployment. ... (Interruptions)... To deal with this issue of unemployment, the hon.
Finance Minister will have to announce more industries and employment opportunities

to the State of Tamil Nadu.

India has recently successfully launched satellites of other countries. After USA,
India is the only country which extends such facilities to other countries. I came to
understand that more than 100 countries are waiting for their turn to launch their satellites.
In this regard, I request the hon. Minister, who is for development, to establish another
launch pad in the State of Tamil Nadu. It will be very useful in all aspects for us. ...(7Time-
bell rings)... You have given more time to other Members. Mr. Raja was given more

time.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You can take two more minutes.

...(Interruptions)...
DR. V. MAITREYAN: Which party does he represent? ... (Interruptions)...

DR. K.P. RAMALINGAM: I represent the DMK. ...(Interruptions)... Do you have
any doubt? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please address the Chair.

...(Interruptions)... You can take two more minutes. ...(Interruptions)...

DR. K.P. RAMALINGAM: This request has been motivated by my party DMK’s

leader, Shrimati Kanimozhi, so many times. So, it must be considered.

Yesterday, our hon. Prime Minister spoke regarding ‘lab to land’, under which
agricultural scientists are to be encouraged. But where is the allocation for agricultural
universities? In the present Budget, it is very negligible. More money will have to be

allocated for research. Only then, can we encourage our scientists.

The hon. Minister of Chemicals and Fertilizers is also sitting here. In this Budget,
the subsidy for the organic fertilizers is nil. The subsidy is only for chemical fertilizers.

So, this point has also to be considered.

On the whole, I welcome this Bill. But more benefits must be provided to the State
of Tamil Nadu.

With these words, I conclude, Sir. Thank you very much.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Vice-Chairman, Sir, I
think, I may be the last or one or two more speakers left to talk about the parliamentary

finance transactions for the year 2014-15. The hon. Finance Minister, in his reply to
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the debate on General Budget, said that pro-business is pro-poor. My lotus friends are
habituated to blame the UPA, with the phrase ‘policy paralysis’. Now, India-led Shanghai-
based BRICS Bank is the reality. India became the third nation in the sector of purchasing
power all across the globe. Just yesterday, India became the permanent member of the
Washington Accord. During last week, India has taken up the cause of Gaza Strife at
United Nations, and also India stood for the protection of interests before the World Trade
Organization. The policy prudence of UPA has enabled this continuous achievement.
Even then, if you are going to blame UPA, Congress and our leader, Congress President,
Shrimati Sonia Gandhi and our dignified personality, Dr. Manmohan Singh, with the

phrase of ‘policy paralysis’, that may become a pointer towards you.

The Finance Bill is the final phase of the parliamentary financial transactions.
There can be several Supplementary Bills but there will be only one Union Budget.
This is the Finance Bill which will be primarily and premierly dealing with the taxation.
The tax-identifying agencies will be naturally having an eagle eye on black money and
corruption. You are able to create such a hype that you are going to bring down the
heaven to bring back the black money. Anyway, what is going to be the fate of SIT and
all other efforts, you will be knowing soon. Sixty days just lapsed. You have 58 more
months. You are also habituated, my dear Lotus friends, to mention UPA as the
mindless populism. If it is so, with the malnutrition of the population of about 40 per
cent, if we are not going to be generous enough with our social measures, your
approach is going to be suicidal and your mention of poverty elimination may also lead
to the elimination of the poor. That is why your fiscal prudence has proven that that you
cannot legally run away with the mindful security and empowerment efforts of UPA.
That is why you have to continue with the measures of Mahatma Gandhi National Rural
Employment Guarantee Programme, Food Security and all other issues. I would like to
make a mention of Thomas Piketty, the French economist, now being treated as the
modern Karl Marx. The name, Thomas Piketty, is itself terrifying the agents of wealth
of advanced nations. He has studied not only the latest economic situations all across
the globe but also evaluated the situations prevalent in the 18th and 19th centuries. He
came to an understanding and a pronouncement-like observation that the wealth of
handful of people is overpowering the national income. The same complication is there
within Indian. You all know that, but not ready to accept it. But people are clever
enough and judicious and, at the same time, impatient. How impatient are they? Kindly

try to understand the result of Devbhoomi Uttarakhand. Recently, three bye-elections
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have proved that they are impatient. With this, you may have to look at your proposals
towards several cherished measures. For all these years, your Government in Gujarat is
not able to clean the Sabarmati. But you speak of Ganga cleaning. 7T A & R
SEA B! A | G B STORd §1 What is happening in and around the Himalayas?
What is the hazard surrounding glaciers and catchment areas of various natural national
rivers? You kindly go with the scientific data which is just before you, my dear rulers.
If you are sincere enough, agenda, action plan and resources are all before you. But you
are prudent enough in making pronouncements. In your campaign you have taken up
and terrified the measure of aadhar. Now it is becoming aadhar to you. It is an essential
tool to administer and to deliver properly to the needy, and to have the proper food
security aadhar is the only aadhar. That is the understanding even by you now.
Anyhow, it has taken sixty days for you to come out in this way. We are not going to

...(Internjptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, if you are generous enough, I can take
two or three more minutes. ...(Interruptions)... We read recently that while talking to
the Chairman of the World Bank, our hon. Prime Minister was seeking ideas instead of
money. Is there any dearth of ideas? You are having plentiful ideas, and your manifesto
is full of ideas. But, at the same time, the resource generation and its utilization needs
to be prudent. Kindly look at certain cess collections. I don’t want to go into much
details because our Tapan Senji, D. Rajaji and our Shantaram Naikji have mentioned
the necessary measures. But we collect certain cess with the pretext of protecting certain
sectors, either education or social or the recent non-conventional non renewable energy
including solar power measures. Kindly look at the efforts. On coal we are getting
% 14,000 crores cess to protect and improve and expand the solar power and other non-
renewable energy sources. But that amount is not properly diverted or utilized towards
the intended purposes. Solar power is just getting attraction. But, at the moment, about
% 3,000 crores subsidy request were pending before the Union Government. If you are
generous enough, and if you look at the situation, you will utilize properly, at least, the
cess collections towards the intended purpose. Being an OBC, let me be bit sectorial
to myself. Our leader Sonia Gandhiji has ensured to have two greatest measures. One
has come into reality just now with the formation of a Parliamentary Committee for the
Welfare of OBCs. We are also demanding grant of Constitutional status to the National

Commission for OBCs. At the same time, the UPA Government had initiated the National
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Census inclusive of caste categorisation. Ensuing Census collection will be starting from
2017 onwards, for which, the Union Government will be in need of evolving a policy to
collect the data of castes also. At the same time, if we will have the proper Register of
National Census including the castes, the Government’s projects and programmes can be

directly and pointedly utilised for the welfare of the intended sections.
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude.

SHRI ANANDA BHASKAR RAPOLU: At the same time, I would like to tell the
hon. Finance Minister that yes, their Government is a ‘minimum government’. But I
plead on behalf of the OBCs and their aspirations, kindly try to immediately have, at least,
one Department at the Union Government level to look after the needs of the OBCs and
their welfare. If it could be further improved and made as the Ministry of OBC Welfare,

the Government will get good appreciation also.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude. There is one more

speaker from your Party.

SHRI ANANDA BHASKAR RAPOLU: I would like to mention one small point
regarding the Himalayan States. The Finance Minister had focussed and projected that
some Ministry for the welfare of Himalayan States will come up. But that has not come
up. Sir, the Himalayan States are spiritually-bent and highly-attractive tourist locations.
In such locations, for certain places, if the Minister is generous enough to reduce the
luxury tax, it will generate revenue and encourage the tourism industry in the Himalayan
States.

Then, I would like to make one point about my State. We have just been divided into
two States. You have assured, and earlier the UPA Government had also assured, to give
‘Special Category’ status to the residuary State of Andhra Pradesh. I plead that Telangana
is much more backward on all the parameters by which you are going to measure. Kindly

consider giving the ‘Special Category’ status to Telangana also.

With these words, I appreciate the Finance Minister. The Finance Minister may also
come up with Supplementary Demands for Grants, but with this Finance Bill, he would
agree that UPA’s fiscal prudence was appropriate and he is also sincerely following it.
The nation and the international experts of Economics are looking towards the Finance

Minister for his ensuing 2015 Budget, for which I wish him all the best.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Shri Ramdas Athawale - not

present. Then, last speaker, Prof. Saif-ud-din Soz.
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PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Vice-Chairman, Sir, I don’t
mind being the last speaker today only to offer a couplet to this august House, but that will

happen when I will conclude my brief speech.

Sir, Mr. Jaitley is an enlightened mind and an enlightened person. I had expected
a better Budget from him. When he had this kind of majority, he could have afforded
to go in the history as a great reformist. The Press described his Budget Speech as the
longest Budget Speech by any Finance Minister. The Press also described it as ‘long on
words but short on reforms’. Unfortunately, I don’t have the time and I am not making a
long speech. I will only say a couple of things. I will not repeat any point. I was amazed,
Mr. Vice-Chairman, Sir, to hear my colleagues from both sides as to how intelligent and
knowledgeable my colleagues in this House are. They made really good suggestions.
Finance Minister’s agreement or disagreement to these suggestions is his choice, but
valuable suggestions have been made. I will not repeat even one. I will say a little thing
about Kashmir and something about the second largest minority of India because nobody
talked about that. But, as of now, I welcome Mr. Jaitley’s assertions. His assertions are
very good. His assertions on Defence, insurance, Real Estate Investment Trust, and
simplification of tax administration are alright. Let us See what happens on the ground.
His assertion that he would peg the fiscal deficit at four per cent is a welcome assertion,
and, I wish him to succeed in that. It will be good for the entire country. We should wish
him well. Banks on small savings is also a welcome measure. His assertion that he would
focus on education and skill development is also all right. Let us wait and See whether
his assertions become achievements. As I said, he is an enlightened mind, and, so, better
ideas were expected from him. Mr. Jaitley was one of those who criticized the earlier
Government for fall in growth. I would have welcomed his assertion that he would take
the growth to 7.5 per cent by the end of the financial year. If he were confident, he would
have said so. Since he is not confident, he has not said so. So, his earlier criticism was
misplaced. In place of Gandhi, Nehru nomenclatures, he brought nomenclatures of other
nationalists like Deendayal Upadhyay and Shyama Prasad Mukherjee, I do not quarrel
with him. His approach, I am sure, will not give the Budget a qualitatively different shift

to reforms.
(MR. DEPUTY CHAIRMAN in the Chair.)

So, I am on a broader disagreement. Those nationalists, other nationalists are
welcome, and, remembering them is all right. But, here, we want a qualitatively different
Budget. ‘Sir, the BJP is welcome to enlarge its constituency. I will not quarrel on that

because I promised that I will not repeat what has been said on the Budget itself earlier.
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Now, See the gesture of BJP Government. They showed, correctly, concern for
Kashmiri Pandits. I welcome that. The J&K Government had submitted a proposal to
the previous Government, and, it was going to happen in any way because the UPA
Government was also committed. But, I want to put a question to the hon. Finance
Minister. What about refugees in Jammu? The President’s Address never mentioned the
refugees. This Budget did not say anything about the refugees. It is a great lapse on the

part of this Government.

Now, I come to the design of development. Hon. Finance Minister allocated funds
for a statue, and, I am not going to quarrel on the question of raising a statue of a very
famous freedom fighter and leader of this nation, but Rs. 200 crore! Then, simultaneously,
he suggested 28 schemes for which he allocated Rs. 100 crore each. Among those 28
schemes is the scheme for Madarsa modernization. Let me tell Mr. Jaitley that it is
an insult to the genius of Muslims in this country. Rs.100 crore for modernization of
Madarsas ! As expected, from both sides, Members raised this question. It is no panacea

for Muslims. I reject it.

Mr. Deputy Chairman, Madarsas will be required where there is no
Government school. It is not a compulsion for the Muslim community in India. So,
you provide Government schools. You provide engineering colleges for every-

body, medical colleges for everybody, secondary egiucation for everybody.
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You modernize education. You become truly secular. Madarsa is no panacea. I reject
this scheme. Why? It is because this Government has failed on two counts. That is what
I want to share with you. They are mortally afraid of the expression ‘inclusive’. The
President’s Address did not mention anything about ‘inclusive growth’. It is a dangerous
alarm for this country. And, then for this Madarsa modernization, for all situations, for
the Muslims of this country, who constitute the largest minority in this country, and,
who constitute also the second largest majority, you give them 100 crore of rupees as a
panacea!

I am a representative of the whole of India. I reject that proposition. Our enlightened
Finance Minister must raise a question in his mind: Do Muslims really require

modernization of madrasas? This scheme was initiated by Shrimati Indira Gandhi. It is a

tTransliteration in Urdu Script.
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running scheme. Even Mr. Murli Manohar Joshi tried his hand, marginally successfully.
I rose in this House in 2003 perhaps, to congratulate him that day, and now you present
it as a new scheme! It does not do you any credit in the eyes of the countrymen. Now, I
raise a question, Mr. Deputy Chairman. What do Muslims require? There was a Sachar
Committee. Its recommendations have been accepted by the Government of India. This
time the Government cannot drag its feet because Government of India is a running
institution. You cannot take it as a liability. Sachar Committee made a wide ranging
recommendations. I want to tell something to this House. I will say the couplet later.
I want to give you information because there are so many things in his Report which
you don’t know. Do you know that this Committee was consisting of nine members and
Rajinder Sachar was not the only one from the Hindu Community? There were nine
members and only one member was Muslim. I give credit to the UPA Government led
by Dr. Manmohan Singh that a meticulous effort was made by Dr. Manmohan Singh
and Shrimati Sonia Gandhi to select people. You See the list. Most eminent people of
this country sat through months and months and then produced a Report called Rajinder
Sachar Report. Out of nine members, only one was Muslim — Dr. Saleh Shariff. That
Report says that Muslims are more backward — socially, educationally and politically
also. You See the representation in the Parliament. They are weaker than the Dalits. It
is not just hearsay. It is not just what Muslim community says. They have a scientific
analysis; they have a reliable data to prove that they are more backward than Dalits. Here
is the Report, and you don’t say a word about that. We shall wait. ...(Time-bell rings)... It
is a compulsion for this Government. You are duty bound to do it. India is secular. You
can afford to be parochial on situations, but India will not accept. India’s institutions
have become very strong. You will See a commotion if you don’t agree to implement the

recommendations of Sanchar Committee.
MR. DEPUTY CHAIRMAN: Now, please conclude.

PROF. SAIF-UD-DIN SOZ: I will finish within two-and-a-half minutes. I agreed to

be the last speaker. I want a little more time.

So, therefore, when it is proved before you against a reliable data that this community
is very weak economically, socially, politically and educationally — you have to do
justice. You cannot drag your feet. You be ready and come forward in both Houses of
Parliament with a proposition called ‘Equal Opportunity Commission’ recommended by
Sachchar Committee. That day I can rise to thank you. But today, I reject your madrasa
modernization because that is not a panacea for Muslims. That is a running scheme. What

do you mean by a hundred crores?
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MR. DEPUTY CHAIRMAN: That is okay.

PROF. SAIF-UD-DIN SOZ: Then, Sir, I lament the fact that for Jammu and
Kashmir, this Budget does not offer anything. That State suffered a great loss of life,
property and resources during the militancy and you have nothing to offer. You offer one
IIT for Jammu-I deplore this sectarianism -- keeping an eye on the vote bank in Jammu.
But Kashmiris ask you a question. It has no public sector. You could not offer anything by
way of promotion of small-scale sector. You just closed your eyes. Is it correct? Has not
Kashmir suffered a great deal? On the question of Muslims, including Muslim-majority
State of J&K you have closed your eyes. The Treasury Benches should not forget the
sacrifices of Muslim community. Along with Shahid Bhagat Singh, there was Ashfaqualla
Khan. You can’t forget it. Go to Port Blair and See the scroll. ...(Time-bell rings)... 1 saw
the kothi where Vir Savarkar was there. But I also saw so many kothis where Muslim
leaders were there. Can you forget them? This is our secular history. Didn’t Deoband
school and Maulana Azad fight against Muslim League? Didn’t they reject the two-nation
theory of Jinna? Didn’t Maulana Azad say that the Quran addresses mankind? There is
nothing special for a Muslim in the Quran. It contains message for the whole humanity.
Deoband school fought against Jinnah’s two-nation theory. Therefore, Muslims cannot be

treated as a second-class citizenry in India. You must ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please conclude.
PROF. SAIF-UD-DIN SOZ: There are truly secular institutions fight you.
MR. DEPUTY CHAIRMAN: Please conclude.

PROF. SAIF-UD-DIN SOZ: I lament the fact that you didn’t remember
Kashmir and you didn’t like to do anything for Kashmir. And I lament the fact that your

Budget does not include a word on inclusive growth. This is an alarm for secular India.
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I said something to tell him that he could have done better while sitting there.

fTransliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: Please take your seat.

PROF. SAIF-UD-DIN SOZ: You may not understand a bit of Urdu. And I won’t

translate it, because I know you will try to understand it.
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MESSAGE FROM THE LOK SABHA
The Delhi Appropriation (No. 2) Bill, 2014
MR. DEPUTY CHAIRMAN: Now, we shall have message from the Lok Sabha.

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provision of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Delhi Appropriation
(No.2) Bill, 2014, as passed by Lok Sabha at its sitting held on the 30th July,
2014.

"2.  The Speaker has certified that this Bill is a Money Bill."

Sir, I lay a copy of the Bill on the Table.

tTransliteration in Urdu Script.



